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annoyed they withheld it. I put it to
you that I have information that *hey
consulted the American Embassy, they
got their permission to read out even a
condolence message in this House. I do
not know when we shall get the time
to condole over this Government.
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I. RESOLUTION RE. THE PROCLA-
MATION BY THE PRESIDENT OF

INDIA IN RELATION TO HAR-
YANA

II. MOTION RE. DISMISSAL OF
UNITED FRONT GOVERNMENT IN
WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Madam,
on behalf of Shri Y. B. Chavan, I beg
to move the following Resolution :—

“That this House approves the Pro-
clamation issued by the President cf
India on the 21st November, 1967,
under article 356 of the Constitution
in relation to the State of Haryana”.

SHRI BHUPESH GUPTA (West Ben-
gal) : Why Mr. Chavan is not here ?

SHRI VIDYA CHARAN SHUKLA :
1t is the acknowledged parliamentary
practice that any Minister can conduct
the Government business in the House
and I have been authorised.

N
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THE DEPUTY CHAIRMAN : I think
that Mr. Chavan should have been here
but I presume he is otherwise engaged
in another place.

SHRI BHUPESH GUPTA : He s
not.

SHRI VIDYA CHARAN SHUKLA :
He is in the other House.

SHRI BHUPESH GUPTA: 'The
Opposition is moving a no-confidence
motion. ..

THE DEPUTY CHAIRMAN : Mr.
Shukla, do you want to speak ?

SHRI VIDYA CHARAN SHUKLA :
Yes, I will speak for two or three
minutes. The report of the Governor
on which this action was taken has
been laid on the Table of the House
yesterday and it very clearly brings
out the necessity for taking this action
which had been taken in this regard.

SHRI BHUPESH GUPTA: On a
point of order. Under the Constitution
and the rules, in such a situation we are
entitled to have a report of the Gav-
ernor which conforms to the provisions
and the principles of the Constitutirm.
We have got a document euphemisti-
cally called the report of the Governot.
But if you go through it, if you nave
a glance at it, you will see that by
no means it could be described as a
report of the Governor as required
under the Constitution for the Procla-
mation under article 356, for the impo-
sition of the President’s rule. This 1s a
kind of crude political essay.

THE DEPUTY CHAIRMAN : You
will have your opportunity to comment
on it. I think you must take your seat,
Mr. Bhupesh Gupta, and Mr. Shukia,
you may continue and finish.

SHRI NIREN GHOSH (West Bengal):
This is no report. ..

SHRI VIDYA CHARAN SHUKLA :
The main point made by the Governor
in the report is because of political
instability in the State the proper Zov-
ernance of the State of Haryana was
not possible. And that is why the
Governor recommended. ..
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SHRI BHUPESH GUPTA : He does
not know...

SHRI VIDYA CHARAN SHUKLA :
that the President should <ake
action under the relevant article of the
Constitution. . :

SHRI BHUPESH GUPTA: On a
point of order. This Report does not
say this thing at all. The Report says,
it may not be possible.

SHRI VIDYA CHARAN SHUKLA :
The Report is in the hands of the
Members. They have it. But the hon.
Member should allow the House to near
me... (Interruptions.) You cannot
black the entire Houge, Madam, he
has no authority to block the entire
House. The entire House has the right,
if they want to, to listen to the Gov-
ernment’s point of view. And I would
request you to allow ..

SHRI BHUPESH
challenge. ..

GUPTA : 1

SHRI VIDYA CHARAN SHUKILA :
... the House to listen to the view-
point of the Government.

SHRI BHUPESH GUPTA : It is the
Governor’s point of view you are cefer-
ring to. We are dealing with the points
of view of chariatans.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta please take your
seat now. I will call you later.

SHRI VIDYA <CHARAN SHUKLA :
It is very objectionable; the hon.
Member is coming between us and the
House. .-

SHRI NIREN GHOSH : Go and teach
your children.

THE DEPUTY CHAIRMAN : I weuld
request the Members... (Interrup-
tions.)

SHRI BHUPESH dUPTAI I would
like sitting... (Interruptions.)

THE DEPUTY CHAIRMAN: I am
afraid even some Members in the Gov-
ernment Benches are no{ interested
in listening Yes, please continue.

SHRI VIDYA CHARAN SHUKLA :
I am not going to repeat what is said
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in the Governor’s Report. I am only
completing the formality of saying a
few words while moving this motion
because you have said that while mov-
ing a motion we must say something
about it.

Now, the question here is whether the
Proclamation issued by the President
should be approved or not. I can say
that, on the basis of what the Gover-
nor has reported to the Union Govern-
ment and also on the basis of what we
have seen happening in Haryana for
the last few months, it was absolu-
tely necessary in the interests of
democracy ..

SHRI NIREN GHOSH : Ah'! ah?

SHRI VIDYA CHARAN SHUKLA :
as well as the proper running of
the State Government that this action
should have been taken. (Interrup-
tions.) That is why, Madam, this action
was taken to save Haryana from the
enemies of democracy and we have
come here to take the approval of the
House, and I am sure that the House
will approve of the Proclamation issued
by the President.

SHRI C. D. PANDE (Uttar Pradesh) :
Communists have no love for demc-
cracy. -

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, I move :

“That this House condemns the
unconstitutional action by the Gover-
nor of West Bengal in dismissing the
United Front Government in that
State and illegally installing a Gov-
ernment headed by Dr. P. C. Ghosh...”

and I should like to add here * * * if
you allow.. (Interruptions.) I suggest...

SHRI C. D. PANDE : Madam, this
should not be allowed. You should not
allow it.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : It should be erased from the
proceedings.

SHRI C. D. PANDE : You and your
party supported him... (Interruptions)

* * *Expunged as
Chair.

ordered by the
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As long as he was with you, he was
a good man, Now he 1s * * ¥,

THE DEPUTY CHAIRMAN : Order,
order.

SHRI NIREN GHOSH : A renegade.
{Interruptions.)

THE DEPUTY CHAIRMAN: I do
not need any explanation. That term
will be deleted. Mr. Gupta, you your-
self said...

SHRI BHUPESH GUPTA : * * &,

SHRI G. RAMACHANDRAN (Nomi-
nated) : May I ask Mr. Bhupesh Gupta
a very simple question ? You have coin-
ed a very brilhant word in politics that
so and so was * * ¥, But do you know,
Mr. Bhupesh Gupta, that this * * *
was working with you and you were
working with him till yesterday ?
Where 1s 1t... (Interruptions)

SHRI BHUPESH GUPTA .

THE DEPUTY CHAIRMAN * Please
Now, this expression has to be expung-
ed. Let Mr. Bhupesh Gupta go on.

SHRI BHUPESH GUPTA : “and ihus
brutally trampling underfoot the system
of Parliamentary Democracy”. Madam
Deputy ‘Chairman, I rise with the
greatest anxiety and the greatest con-
cern today. As I speak on this motion,
at the very outset, I should like to
make it very clear for the sake of the
future of Indian democracy and having
regard to the lessons of history that,
let us not treat 1t purely as an issue or
narrowly as an 1ssue between one side
of the House and the other side. There
are some things which are sometimes
much more fundamental, deeper 1n sig-
nificance from the point of view of fo-
day and tomorrow than mere party
divisions and so on. Here, on this occa-
sion I say about what has been struck
in West Bengal, and not merely the
people of West Bengal. They have peen
struck again and again 1 their very
unfortunate history. They had been
partitioned at one time by the Congress
rulers. They had been betrayed earlier
when the West Bengal Congress even

* k%

s»**Expunged as ordered by the
+Chair. .
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was dismissed by the Congress High
Command. They had been denied
amenities and so on. And even today
millions of uprooted people are crying
in agony for the relief that was promss-
ed to them before the partition of the
country. Today we have a spectacle in
our State, the land of Ram Mohan Roy,

Rabindranath Tagore, Netaji Subhash
Chandra Bose, C. R. Das and other
countless mass of patriots. We have

in that State the spectacle of some
traitors being installed in the Secreta-
riat, called the Council of Ministers.
Madam Deputy Chairman, what could
be a greater msult to the genius of our
people, to the tradition of our land, to
the creative gemius of those forebears
of ours, who thought of a decent honou-
rable society, a democratic society and
worked so that the people not only of
Bengal but the rest of the country could
live in honour and dignity ? The Con-
gress Party which 15 1n supreme crises,
crisis of economic policies, Crisis
of their political life and political posi-
tion, and crisis, above all, of their
guilty and tainted conscience, has today
decided to trample under 1ts feet, in the
name of the Constitution, the very
foundations on which our Constitution
1s bullt. They have decided, like the
Germans of one time, who undid the
Weimer Constitution, to end the Consti-
tution If started much earlier. Today
1t has started before our eyes in a mas-
sive way by the fact that in a matter of
a few hours yesterday, these Congress
rulers sitting here claiming themselves
to be democrats, these poltical pindaris,
have devoured two non-Congress Gov-
ernments out of time. Well, this in it-
self should make you sit up and think
what is happening in the country.
Clearly, they have decided to hang on
to power by the use of force or by show
of force. May I ask ? If your Ministers,
the puppets that you have put in
Writers Building and those who are
supporting them would have the sup-
port of the people of West Bengal, is it
hecessary to send for the Armed
Forces ? Well, it is said here in the
statement “ .. to send 60 truck loads of
armed personnel into the streets”. The
beople of Bengal are held under con-
finement. Withdraw your army. If you
have faith in democracy, let the people
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decide things according to democratic

tenets and principles. I have no
doubt (Interruptions.) 1 should not
be disturbed.

SHRI BABUBHAI M CHINAI

(Maharashtra) : In order to safeguard
the interests of the citizens, they have
done it.

SHRI BHUPESH GUPTA : I am zom-
ing to you. They have sent for the
Army Well, you say, the United Front
has lost popular support. Remove the
Army for a while and you will see the
people of West Bengal, young and old,
nen and women, boys and girls, storm-
ng the Writers Building to throw these
nen whom you use as puppets out into
he streets of Calcutta. You are ruling
vith the gun.

Therefore, Madam Deputy Chairman,
‘he crux of the matter 1s, the support
:0 the Ministry or whatever 1t is call-
sd—the puppet show—in West Bengal
s not the support of any section of
‘he People of West Bengal. It has the
support of the Army. It has the rup-
sort of the gun It has the support of
‘he weapon. It has the support of a
superior force. You have brought in
the Army 1into politics in a manner. But
at this rate how long will it take for
the Army themselves to say, “If you
gentlemen cannot run your Ministry
athout our support, why not let us
have a little Ayub or some Generals
‘0 go there and become the Ministers,
President and so on?” That 1s how the
nistory has behaved. I fear and shud-
der. I view this matter as if we are
on the threshold of entering that phase
which 1nvites military regimes. Mili-
tary regime has already been establish-
ed 1n West Bengal.

Therefore, do not talk about popular
support. I wander if Mr. Prafulla
Ghosh’s relatives even support him. The
Congress Party today has got 132 Mem-
bers there or more perhaps They do
not form the Government. They want
the puppets to form the Government
They want some kind of Shikhandis to
be there so that from behind they can
rule the country. Wonderful things We
thought that we would have a Constitu-
tion and we would function in an
honourable way. But we have today
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monopolists. (Shr: C. D. Pande stood
up wn his seat) Monopolists should nct
get up.

SHRI C. D. PANDE: How many
votes did Ajoy Babu have when he was
your Chief Minister ?

SHRI BHUPESH GUPTA : You may
not like this word, but, honourable
friends opposite, remember the experi-
ence of Pakistan. It began with the
Opposition and the Communists and 1t
ended with the people who sat on the
other side. Mr. Suhrawardy had to
spend a time 1n jaill. Was he not a
lover of democracy ? But Ayub Khan
did not even spare hin. A time will
come when some of you will be shar-
ing the same fate that many of us are
sharing.  Therefore, at least for the
sake of democracy, for the sake of
your children, wake up to the dangers
that loom ahead. Wake up to the
menace that challenges you. Wake up
to the dictates of your conscience, 1if
not anything else. And that 1s what I
appeal to you.

Madam Deputy Chairman, here let
me relate the case explicitly. In West
Bengal, 1t 1s quite clear that the Gov-
ernment sits with the help of the Army
ignoring the Constitution which has
been violated in West Bengal. We have
got a mulitary regime, or a quasi-mili-
tary regime because ] cannot think of
the Bengal Government today without
the Army, maintaming in seats of
power ..

SHRI AKBAR ALI KHAN : You are
forgetting that the Assembly meets on
the 29th.

SHRI BHUPESH GUPTA: I am
coming to that. My friend says
‘Assembly’. Well, if you are so fond
of Assembly you should have waited
for another ten or fifteen days. The
Assembly was to meet on the 18th
December. Why did you do 1t? You
could not wait and now you want the
Assembly to meet. That is exactly how
the Latin Americans functioned. First

of all, they carried it through some
means Then they assembled. And
when the Assembly was summoned,

i the Army was in the street.
' how you are also behaving

That is
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Madam, therefore, your love for the
Assembly we understand and we shalt
see what happens 1n the Assembly
Well, I salute the people of West
Bengal They are rising like a man to
face up to this challenge, and I am sure
my land of martyrs and heroces shall
not go down without putting up the
bravest fight that the Bengal traditions
are capable of

SHRI C D PANDE You are mecit-
ng the people to violence

SHRI BHUPESH GUPTA Let the
hour of trial come I hope the people
will not stand this nonsense (Interrup-
tions.) The day 1s not tar when people
will come out 1n their millions, through
general strike and other actions to
storm the huavens of this ill-gotten, illi-
cit pohitical power

SHRI C D PANDE Mr Jyot1 Basu
will kill you He will not spare you

SHRI BHUPESH GUPTA Madam
Deputy Chairman, never did they recon-
tile to the defeat of the Congress In
West Bengal And how can they?
Bengal, Calcutta are the seats of mono-
poly capital, both British and India
Bengal has got a powerful working
class Bengal has got a peasant maove-
ment The Bengal ntelligentsia, the
educated middle class and the govern-
ment employees, love democracy They
are prepared to make any sacrifice
Therefore, they felt that the power had
gone out of their hands The monagpo-
lists, political thugs, hoarders, profiteers,
they all conspired with the Central
Government to topple the West Bengal
Ministry We had the honour of being
the first target of this reactionary Gcv
ernment that sits here We have the
privilege of being the target of attack
first Yes, at one time Bengal sent 1fs
martyrs to the gallows before others
did Once again, today 1t 1s a matter
of privilege and pride that the people
of Bengal, of all communities, from 3al'
provinces who live there—we are all
one—will show that 1t 1s their privilege
to be the target of attack of this
Government But that 1s a polifeal
question Let me first come to the
constitutional question.
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The Governors have no power under
our Constitution to dismiss a Ministry
This has been clearly stated by eminert
jurists of the country These jurssts,
some of them even opposed to our leftist
view, as Constitutional lawyers have
publicly stated so, namely that a Gov-
ernor under our Constitution has no
right to dismiss the State Government
or the Ministry as Governor Dharma
Vira has done Therefore, the Governor
has exercised a power which he does
not possess and 1t has been possible
because the centre of power are these
people, because the Army 1s in theiwr
hands Therefore with the help of the
Army the Governor has exercised cer-
tain powers beyond not only the orovi-
stons of the Constitution but even
according to the conventions so far
laxd even wunder our parliamentary
democracy which 1s very old There-
fore, we are faced with such a situa-
tion This 1s the first point that I should
ke to make No wonder Madam
Deputy Chairman, when Shri1 Ajoy
Mukherjee asked the Government of
India or the President to refer the ssue
of the Governors’ powers to the
Supreme Court for opinion, legal and
constitutional, this traitorous Govern-
ment refused even to refer i1t to the
Supreme Court What does 1t show ?
They are afraid of the opinion of the
Supreme Court, the highest judiciary 1n
the State That itself shows that we
are acting not only agamst parliamen-
tary democracy but with premeditation
i clear defiance of the rule of law

Madam, the Supreme Court’s opinion
1s not to be had And Mr Chavan said
that plamnly Therefore, 1f there 15 a
dispute between the Opposition and the
Government whether the Governors
have such powers, our Supreme Court
1s precluded from giving a verdict Then
who will decide 1t ? Not the Opposition
It will be decided by Mr Chavan,
Shrimati Indira Gandhi and the like
and by their agent, Mr Dharma Vira,
and others who have been planted on
the State That 1s the position There-
fore, their desire becomes the law De
facto we have actually amended the
Constitution They have actually
amended the Constitution even without
the sanction of Parliament Because
the Constitution does not provide such
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a power, you cannot act under the
Constitution in this manner, and so you
have acted and you have ignored the
Constitution. Acting in the name of the
Constitution you have de facto amend-
ed it outside Parliament in partisan
interest, in the interest of monopolists
and others. It is significant to nole
that some American Embassy officials
speaking in the South said that Ameri-
can investors will take into account the
fact that West Bengal is ruled by the
leftists, and he hoped that the India
Government will take into account the
American reaction. The C. I. A. argu-
ment, the C. I. A. logic and the C. I. A.
advocacy, they have all been accepted
by them.

SHRI C. D. PANDE : On a point of
order. I may inform him that the
opinien of Mr. Ajoy Mukherjee, whose
name you mention, himself said that
your West Bengal was run in the inter-
est of China. He said that there were
Chinese agents in the Government.

3 P.M.

SHRI P. K. KUMARAN
Pradesh) : Is
(Interruption.}

SHRI BHUPESH GUPTA : Even the
late lamented Govind Vallabh Pant did
not take his son-in-law seriously. How
can I take him seriously ?

(Andhra
it a point of order”?

SHRI C. D. PANDE : Do you contest
the statement of Ajoy Mukherjee ? He
said that in the Government he was
running there were people who wers
pro-Chinese. Do you disagree ?

SHRI BHUPESH GUPTA :
bunkum. ..

SHRI C
that ?

SHRI BHUPESH GUPTA : Now,
Madam Deputy Chairman, it is quite
clear that the Supreme Court was by-
passed. ..

It iz ail

. D. PANDE : Did he not say

SHRI C. D. PANDE : You are evad-
ing the issue. Do not swear by Mr.
Ajoy Mukherjee.

[,
PRES

SHRI BHUPESH GUPTA : .. in

erder to carry out this coup This is
point number one. ook

€—62 R. S./67
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SHRI C. D. PANDE : The Chinese
agents were running the Government,
not Ajoy Mukherjee.

THE DEPUTY CHAIRMAN: You
have said it once, you need not repeat
it. (Interruption.)

SHRI C. D. PANDE:
Chinese agent.

I am not a

SHRI BHUPESH GUPTA : You are
not, because you are open for general
sale.

SHRI C. D. PANDE: Not for the
Chinese...

SHR]I BHUPESH GUPTA : Because
you are sold to the Americans...

(Interruption.)

THE DEPUTY CHAIRMAN :
may continue your speech.

SHRI C. D. PANDE : You have s30ld
yourselves to Russia or China...
(Interruption.)

SHRI NIREN
C. D. Pande
Washington. .,

You

GHOSH : Shri
is a Dblue-eyed boy uf
(Interruption.)

THE DEPUTY CHAIRMAN : That is
all right ; let us go on.

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, let them listen to my
arguments and then give counter-argu-
ments. Therefore, this is a minority
Government supported by the Congress
though temporarily. Now the moment
the United Front Government was
formed, they conspired to topple it. The
appointment of Dharma Vira was in
pursuance of this conspiracy and I
brought it to the notice of the House
and wanted a discussion on it. To-day
that suspicion has been vindicated.
They raised a lot of noise about Naxal-
bari in order to divide the Opposition
so that they could bring in President’s
rule. That failed. Then they tried to
buy up people. That also failed. Then
they started working on the people and
wanted to topple the Government. On
October, 2, the Military was ready and
army assistance was given to bring
about the fall of the Government, in the
dead of the night. That also failed.
Now they decided to use this Prafulla
Ghosh and others in order to topple the
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Government. Even in that they failed.
Then they decided to make the Gover-
nor act illegally and unconstitutionaily
to dismiss this Ministry because they
knew that Prafulla Ghosh cannot be
installed in office without the prior
dismissal of the Government with the
backing of the army. Hence they
behaved in this way. Now it will he
said that the Assembly is meeting. Well,
we know what is going to happen. But
why didn’t you wait for another few
days? Now what happened in Rajas-
than? We took a deputation of the
majority of the M.L.As. and presented
them before the President of India and
he was satisfied that they were present
there. But nobody listened to them at
that time. The Central Government
ignored it. I can give many more
examples when, in comparable situa-
tions, the Government acted entirely
differently and in their party interest.
To-day we are told here that the Gov-
ernor said that some people had
written letters to him. Am I to go by
letters written to the Governor by some
people when the test is the legislature?
And this is what the Constitution pro-
vides for... (Interruption.)

SHRI C. D. PANDE : What was the
difficulty in convening the Assembly
earlier ?

SHRI BHUPESH GUPTA : Now it is
not for the Governor, when the objec-
tive test is the legislature, to give a
go-by to it. This is his subjective
decision. The Governor decides what
is right and what is wrong while the
Council of Ministers is responsible 10
the legislature. Their support has to
be determined by the body to which
they are responsible by a vote of confl-
dence or otherwise. That was not
resorted to at all. The Governor acted,
therefore, absolutely illegally and sub-
jectively. In our Constitution, unlike
under the Government of India Act, the
Governor is supposed to be a Constitu-
tional figurehead in the State having the
same powers as the British Crown,
certainly not more powers than the
President of India.

But now they have made the Gover-
nors tiny little dictators to do away
with Governments at the behest of ‘he
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Centre. This arrangement may suit you
to-day, but it may not suit you always.
Certainly it does not suit democracy.
It violates even the elementary princi
ples of democracy. Here I invite yout
attention to g Ministry of Home Affairs’
secret document, a confidential docu-
ment, which they circulated to some of
the top brasses and the Minister. This
is a 13-page closely typed document—
Dissolution of Legislative Assemblies
and Lok Sabha-—A note on the powers
of the President and the Governor. You
read this thing. If you read it, you
will see that as far as the Lok Sabha
is concerned, the President has not got
such power which Mr. Dharma Vira has
assumed. The President has the power
only to act on the advice of the Coun-
cil of Ministers and to dissolve the Lok
Sabha if the Council of Ministers
advises him in such a manner. With
regard to the Governors, the Home
Ministry document made out a very
laboured case, an entirely wrong
case ...

SHRI AKBAR ALI KHAN : These
are the provisions of the Constitution.

SHRI BHUPESH GUPTA : ... that
the Governor need not listen to the
advice of the Council of Ministers, that
they can act on their own, that they
can dissolve the Assembly or decide not
to dissolve it, irrespective of the advice
of the Council of Ministers. The Gov-
ernor has been put at a higher level in
relation to the State legislature than the
President of India in relation to Parlia-
ment. Is it the scheme of our Constitu-
tion? The hon. Minister says that the
Governor has got powers to dissolve ...

DIWAN CHAMAN LALL (Punjab) :
What has Mr. Bhupesh Gupta to say to
Article 164(1) ?

SHRI BHUPESH GUPTA : But it
does not provide for the circumstances
at all. Diwan Chaman Lall has for-
gotten all parliamentary knowledge ...

DIWAN CHAMAN LALL: May I
read out Article 164(1) to my learned
friend ? This is what it says: “The
Chief Minister shall be appointed by the
Governor and the other Ministers shall
be appointed by the Governor on the
advice of the Chief Minister, and the
Ministers shall hold office during the
pleasure of the Governor”. . .. :
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SHRI BHUPESH GUPTA : What a
wonderful discovery you have made!
The same provision 1s there in the case
of the Prime Mmister and his/her
Council of Ministers. The same provi-
sion 1s there in British parliamentary
practice—“holding office during the
pleasure of the Governor. ..”

THE DEPUTY CHAIRMAN :
please continue your speech

SHRI BHUPESH GUPTA : This 1s
because you allowed this 1gnorant inter-
ruption. As I said, my dear {riend,
Diwan Chaman Lall, has forgotten all
parliamentary knowledge, and he has
never been brilliant at law. Therefore,
I cannot blame hun very muclt. NGw,
therefore, the Governor has to act on
the advice of the Council of Ministers
That has a certamn tradition. That is
what makes our Constitution different
from the Government of India Act You
cannot place the Governor at a higher
level in relation to the legislature of a
State than you place the President i
relation to Parliament. And you will
find that the scheme of the Constitution
has absolutely been negated. Madam
Deputy Chairman, who am I to give a
legal opmion? I only ask for the
opinion of the Supreme Court. Why did
Mr, Chavan not go to the Supreme
Court ? Jurists, lawyers and eminent
men who are in the summit of their
legal profession and acknowledged as
very learned people 1n this sphere, have,
all of them practically, said that the
Governor has no such power as has
been exercised in Bengal for dismissal
of a Ministry. This 1s quite riear
Madam Deputy Chairman, it 1z not
accidental that they are appointing for-
mer ICS officers as Governors—I.C S.
which Mr. Nehry called ‘the steel frame
of the British’. Mr B. N Chakravarty.
an I.CS officer, dissolves the Haryana
Assembly. Mr. Dharma Vira, a protege
of the Congress Party, is again an
ICS. officer, known for his services
under the British Now to-day who are
ruling? It is not even vyour Council
of Ministers because more than ocne
Cabimmet Minister told me that this was
never discussed 1n the Cabinet; they
did not know about it. Today, ~here-
fore, a coterie has taken the decision.
It is a coterie of Mr. Chavan which

Youu
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mcludes Mrs. Indira Gandhi, Mr.
Chavan, Mr. Morarj: Desar and some
others. Then there 1s that coterie of
Secretaries, the Home Secretary and
some other people Governors of rour»e
are there with whom they are in cons-
tant touch They have decided 1t even
i defiance of their party, even in
disregard of the Cabinet, the normal
ways of Cabinet functioning There-
fore you have really an ICS-cum-
Indira Gandhi and Chavan rule in the
country which has nothing whatsoever
to do with parliamentary democracy,
nothing whatsoever to do with the
‘Constitution Now they have done 1it.

Now why they chose yesterday ? [hat
I must explain. Today the West Bengal
United Front called a mass meeting 1n
the Calcutta Maidan to demonstrate the
massive support for the United Front

Government They want to forestall it
It 1s not accidental Section 141 has
been 1mposed 1in Calcutta and its

suburbs so that meetings cannot be law-
fully held. That 1s number one.
Secondly, they knew that some of the
defectors weire thinking of coming back
to their fold and hence they wanted
to forestall 1t by dismissing the Gov-
ernment so that they could not go back
to their fold and meet on December 18
in the Assembly Session That 1s why
they carried out the coup n one single
day. They did not hesitate at all. They
could not wait Now they are going
to have this Assembly Session. We
know all this Now they are very fond
of Assembly Session. But when the
Kerala Assembly was dissolved 1n
1965, 1t was not even allowed to meet
once We asked for the Assembly to
meet but the reply was “No, the
Assembly shall not meet”. The
Assembly was summarily dissolved by
an order from the Centre Today even
after dissolving the Government which
was responsible to the Assembly and
which was i1ndeed the creation of this
Assembly, and after beheading this
Government these butchers of the
Congress Party, these killers of Jemo-
eratic institutions, these violators of the
pledges to the nation, these time-ser-
vers, these opportunists have come t{o
the conclusion that the Assembly
Session should be called. .2
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{Shr1 Bhupesh Gupta.]

Well, let us see what happens there
but I must give you the reasons for it.
Two reasons I have already given you.
Madam Deputy Chairman, the change
of Government does not take place in
this way and in any parliamentary
democracy in the world a change of
Government does not take place likc
this. (Interruptions) Nobody would
say that there was civil commotion
there. Did you have any news that
there was civil commotion of such
dimensions yesterday ? The Governor
did not make any statement and no
paper wrote about it. In fact the sifua-
tion 1mn Bengal yesterday and in the
preceding week was much better frem
the law and order point of view than
it was 3 or 4 months ago. When the
situation was Dbetter and when there
was no trace of civil commotion, they
decided to call the Army and effect the
coup d’etat. Well, the difference
between you and Ayub Khan is that
Ayub Khan marches directly with
pistols in his hands and in a military
uniform but you cowards of the
Congress Government seek the help of
the Army and work behind the guns.
Ayub Khan is brave and arrogant but
you are cowards and arrogant. Of
course you are all suppressive, it is
quite clear.

Madam. many evenis are taking
place. Leaders of the United Front are
bemng arrested under the Preventive
Detention Act. We never arrested a
single Congress leader during the nine
months we were there. Many of you
gentlemen in Bengal—of the Congress
Party—emunently qualified to be treaf-
ed under the Preventive Detention Act.
We did not give you that treatment
because we felt nobody should be *treat-
ed in that manner. But you are arrest-
ing them ; large-scale arrests are there
Mr. Chavan, in fact, has prepared a list
of the people to be arrested The
Central Intelligence people are taking
positions side by side with the Army.
Well, that is the position behind the
puppet show. The rule will be of a
quasi-military  dictatorship by the
Centre.

Madam, Deputy Chairman, I say
again in great sorrow that we started
our journey here after the commence-
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ment of the Constitution and I along
with you joined this House in 1952 and
we have been here for 15 years. At
least in the past they wanted to talk
in the language of the Constitution.
They had certain pretences. Now these
shameless people do not have any more
pretences at all. With Jawaharlal
Nehru many things have gone and also
have gone the pretences. Therefore in
this ugly atmosphere, Madam Deputy
‘Chairman, what can I say ? My people
in West Bengal have been punished
for no other crime than the exercise of
their franchise to defeat the Congress,
to instal a non-Congress popular Gov-
ernment in the State for a change after
20 years of corruption and misuse of
authority and power by the Congress
Government. The people of West
Bengal today have been delivered to a
bunch of traitors The Army 1s march-
ing in the streets of Calcutta, many
leaders are being arrested one after the
other and democracy 1s being stifled at
every single point. But that goes to
the glory of Bengal. The people are

on strike, buses are off the streets,
trams are mnot in the streets. West
Bengal has suffered many an injury.

Many a sorrow it has suffered but
never it has gone down as a people;
as a nation which does not know how
to fight and I do hope the people of
West Bengal will rise to the occasion.
Let them perish for their goal, let them
go down fighting. I am sure that in
the coming days of trial the people of
West Bengal will once again display the
spirit of heroism, the spirit of unity,
although they may have to face bullets,
as many as Shri Chavan can give them,
as many as Shrimati Indira Gandhi can
give them. This kind of dictatorship
shall not be tolerated. We have not
become friends 1n the year of Grace
1967 to tolerate Mirzafars and Umi-
chands. That is not the teaching of
the thinkers of the people of Bengal,
that 1s not the heritage that we have
got from our martyrs. Madam Deputy
Chairman, I know that the battle will
be fought but I must tell the people ot
India through this House and even my
friends opposite, our colleagues in this
House, that they should think of parlia-
mentary democracy today. Parliamen~
tary democracy is not often killed by a
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nuclear bomb suddenly. The fact
remains that it has been molested ana
raped like this. That is what is
happening in our country. What shall
I say of Mr. Chavan and Mrs. Indira
Gandhi ? What shall I say of Shrimati
Indira Gandhi, a wonderful lady ? She
dismissed the Kerala Ministry uncons-
titutionally in 1959 and being at the
head of the Congress Government she
dismisses two Ministries in the matter
of few hours. All records she has
broken. There is no doubt about it.
1 do not know if Hitler were alive, if
Mussolini  were alive, probably they
would have given Mrs. Indira Gandhi
the order of merit.

THE DEPUTY CHAIRMAN : You
have taken half an hour.

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, I am going to resume
my seat. I do not know what to say.
You can understand that there comes a
time in the life of a nation when the
heart wants to speak but the language
fails, Here is an occasion when the
people may not speak in the language
which will be flourishing or which will
be good for a parliamentary debale
but I do hope that Bengal will spaak
in the language of its heart.

Madam, a crime has been committed.
Thig is the beginning and I know that
these people know that very well that
the days are passing when they can rule
the country and therefore they have
decided, it seems, as a matter of plan,
to throw even the semblance of demo-
cracy or parliamentary institutions.
Here comes the great lady, the Prime
Minister of the country, the daughter
of Pandit Jawaharlal Nehru, to whom
was written the ‘Glimpses of History’
in many letters compiled together. What
is she going to do? Mrs. Indira
Gandhi, well, pretends to be very demec-
cratic. Well, she smiles. Democracy is
not a matter of smiles or of cosmetics.
Democracy is a matter to practise in
life. Democracy is a matter of a way
of political system and to-day we have
created another record by a woman
Prime Minister and one Government
after another is being slaughtered at
the altar of the ego of the Congress
party. That is also a matter of record.
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AN HON. MEMBER : Is he ar.ta(;k-
ing a woman as a Communist?

SHRI BHUPESH GUPTA : Well,
Gandhiji established certain  good
things. Nehru also, in his time, did

but the daughter has got a wonderful
way of slaughtering Governments one
after another.

I say finally in condemnation of this
Government that as long as fhese
people, traitors to democracy, who com-
mit treason to the Constitution, remain
in power, this country has no future.
It is paving the way for the emergence
of certain things dark and green, direct
military rule. Therefore I say that the
people should wake up against this
Government in all parts of the country
by united mass action. What are the
general strikes for, what are the other
types of mass action for if we do not
know how to utilise the democratic
weapons to take a united mass action.
And I do hope the Left and democratic
and all other parties and all the rizht-
minded people, whatever their other
differences—there are many—should
make one common cause ; that cause is
to solemnly pledge for the defence of
democratic unity. Everything must be
mobilised for that action. I hope the
people of Bengal will tfake action.
(Interruptions.) National action,
national unity, should meet t*his
challenge of the avaricious evil forces
represented by  Shrimati Indira
Gandhi, Mr. Chavan and the Govern-
ment. The people of Bengal never 100k
insult and oppression lying down.
Never will they again take it {ying down
more especially in this year of 1967,
when India has a great upsurge of
popular movement.

THE DEPUTY CHAIRMAN : Please
sit down. Mr. Gupta, please control
yourself.

T he questions were proposed,

THE DEPUTY CHAIRMAN: Mr.
Chandra Sekhar, 15 minutes.

N A W@y (IWT ARA) :
wAgaT, MR gy v & efamr
MNT A D T 397 TR amaq
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[ == gax]
FF, ¥ am amAig fax o 93
T T 39 wgmfagl & fagd o
a8 1@ A @13 gATar g afr done
3 % fafacat & gt 9 fqanq awr
B HigoT # § 98 drodtonifo Y
Iz ag & fw .

“Sardar Gurnam Singh, the Punjab
Chief Minister, announced in the State
Vidhan Sabha to-day that he was
resigning”. <

#ifs s 9747 Quda =T <} 9,
q 378 99T A . . .

At g fag Werd (wsreaia)
AT R AT A &

N =77 A fT a@ER Q faT
F g g 1 AT fax, ot geae fag
w2y, ag anzd giv fF g@ ) 339
YA g, Ffed & ot 3ad g
FIE HY q9q7 A 7Y ATAT G« AT
AT ® uF ardf B gArar gad a1f
qiEl wraT 1 4 F1 afawre 3 @
B AT zn farmrd @ fawd Ay
Ja¥ gmar 7 @ @ S FJagifaw
suret 7 fazaiq @ar & @g a8 anaar
t U5 qaaifas el #1 ag aFag
giar & & uF awwre oG, wF ardf
g T a7 qE srEA oA [
Sl

4 arafm T T o 4 osile
3 fuel ] wgar faedi qaEl &
qger wadr  arfeal ) awga HE A
Ffqa aff 1, FaA TF growr FATE
fr fadt oft Mna gz wida 9 a@w
FLE, T FUQ IR H AT D AT
IEH T FT GAT AT F Ad Ay
g f5 faq amar g 72 ara R @9,
Y aAg § Haflg T B a9 9<
FBAAT FI WA | AT gaR o=
3@ |/ 3 A%a & o aat fafad qong
T, a4 G A 1E | § aEdw
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qIT T A FT 8T A qEy TAY,
fomar wofeg & a2 <@ & asw
@S qgT F IA TaIT FY AT A
srAT |1gar § famd 3w amady
aregarfeY 1 9 317 g Fgr 9v
fe gar @i & fagd W awEw
g fegea 31y Orar ar st 3a%r
FIOT IR ¥g FamT 91 fr avar
F e odY ot & N @y am i
g gaA\ar 7 & fqa I F)
g &

qAWATE, 7 A9 WE T ToF
it § agag g fr g A v 9iaw
@ & Iy TEATAT R AT F
FIT ¥ siwar qarat fgenr war foar
iAW wmar € fv wivde
gegpfa it awaar ] WA &1 &9
ag g FAT GIT | gF Y 39 91T FT
T4 g f S Y amg T ¥ gEdAE
7q 1T gWIT 3TF T8 STF B
qar fwar | afwq seday @ AL
gATS AFF q7 FOA T a7 F H
fod =€ Gar ga f5 agh g7 ady & <w@d
arr awr fedy falsht qa & faw
@& wa O > fag vgmm sl &
# Taefiaa, I AN AT S
gt & 49 & 5rg | w7 fazam & O
T FT SAGT, SR F A\FITT {1
st gz aumd g f5 foe adwo w)
FzHeay @ AW AW =& A A
wurfag frar, 3as1 IO T@T IR |
fa q¥ur 9T 3m U F) 09 §, A
97 ATHAE AT TF F A9 §, 38 I
F\ TRIATTE T TAT FH ATH [
At 3 gl 7 ey F fag daw F
ANorgmw &9 Jae Al 0 gare
AMTFE AT § g AT D A, AT
HEIT F FIT, a1 93 38 ¢ & fom fam
agf & 7@ WA A T A fF a@R
7 0¥ w7 &, foraa) arEt € & andlar
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frd g4 8, 3@t fea @ aT@E &
ey 3a) #Y #< farwar

adgar, ¥ Ay Afeg g @l
7 wgdl agar g fF owdw A asl
afdg &, I FT AR F ST TIBU-
afea 7 u2 qaa & fF ag wsgl &1
famtor wedft & 1 &fsa sg § 09
FdY ardy FAN § fr o 3 e
wag # fadr ga  wfaw i guaw
AATT T A A F AW E | TY
AR G HY U W § ) wR AT
feear @ @, ar g @fad @1
g, AR FE g feader w@r @),
saqifas aurd N afgwrr gER
qar g 3y afuwd B zwwe
FLH § AGTT &1 ZeAT T AT %A B |
AR T AN | ALY .

=) AT A AT qm AT A Faogr

What violence you have done during the
last 20 years.

SHRI BHUPESH GUPTA: Go to
Calcutta and govern without the army.

=t 977 mav : fag¥ ¢ wd
#gq di < E faEv @a s anm
F A7 ARG 1AM fHqr § ) A
agafa § AR frx 3w Ta ¢
qEATIEY S AW & # 3R
e IFJ AT AVAT ; T A4 B
AT AIAATT  TFATT ST 7 777 5
FANGATE F AL TRAT &7 TeAT /)
@ 7, gt |sq # =i wawrage sy
7 9 fer o e A 3 qraagIm
# ugoTFoqto A UH ATAFAT FT 2eAT
F T AL T A TAAEE 39 9T
F1E 338 T 17 F A Jare 78 ot
9T s aEf & fadft § o«
g1 fr a5 8 wor Mafee ot
% YT HeA £T aM) gegfacad
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¥ 793 Fyatel ) agFt ay 9d@
& e 1§ qeAr awar § SaA
FY AT FI AT HAT 707 ofY 7, 4BAT
arRAT §, JAdT A @ FW AR
IR N 5 aar adr goatt=s
qTlTr §, aur gEt & famw wa &
AT T TgrRa & A1, aqr g 9w
% fag ag dfama aamrmar ar, fred
ATd gu WX ¥M 93 A% A #
@ g7 Hsfqna ) awgua &
Igd fagst & g ¥ g & fiaa
#%q1, Afsa 3 AfaF ;A § faAsr
IAT W AMF  IRAT § | ATET
fale awa d afaq, & Fa% aww
AaTATE ; IMFT MG F@A AT
g, 73W T AAFAFATE ; 7 T8
#T 99F WFITE 5 AR & aafaai
F AM AWMA WTT ; | g8 A1 @Ay
a%qr g 5 am aia & wedar ay,
afes 7 g3 fadt § 78 fagaa 5aar
atgar g fr» uwr  wwdifgs  swax
F1 @19 I & fag T swaitas
qRRTET & FALTA AT HFHE
T VYEE IART Q1T THT JATT ¥Y
5T F) A MATT HT | AU F 6-8
A A F QWA g2 TAT AR
oar fsrad stafx F 9T AqaT W@
g1 7 T maF agm faowm
qATd %939 agTgTaAT AV ; SARWI
% Al ¥ % 9l f—A wive
ardt F1 FREAt g—avEl 1 AT
qhawar | qam F FIE IF Ay
IR FN T FAIT T IT IR
A awr #r fanre 7 2@, dfaa
6 BT & Ay FAFT F %2l agAT
fear | dva fea ugd ' g AN
R 3ARAT 3 Aol ¥ gaed A
%21 f4 asy wasff & agre s
afes  (nterruption.) & I3mF
7z fagza swar argar g O afaa
T A AW AR HGE B Aq
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[* a7 sax]
LEEICIE I P & ) 3T A9
W AL afcads @ff frad quay
g1y R gfrada agy feas
VIR F aft 3y awarg e
DA F A qsfr ) A fears
A T F DAt w1 A g,
SR HT wta wr AT ( Interruption )
HOAMT g Fear AGATE o
fada af doafy 3 @) BT
6 REAT 3 s AThfEHT oA
A 75 oz Az Rar 2 fa e 1y
A T ofy GA RNF wafiedt 4
Wl 9EH IF W 7 6wy 7
A0 F T Fa Ay waar
#1 frarg |

SHRI NIREN GHOSH : Would you
have a mid-term poll in Bengal ?

AT ARG 3% AT gy
I L EC I N R NECiings
Aawar 3 w@, 2 ddmfarar 2 ary
A qagr A wakr B Ay an
A AT FH T gF @A & v sty
B F g A @

BIR %3 fa7 3 aater woy
g f5 sz 20 frawre % gy Tt
I g wf e A gar SN
BT ) F AT ug Frdeg AT
AT E o wy aof ot 3 wrg
A §, A4ZHT A AN F Py may
AqG qaEsit ¥ 7y swave feyr f o
¥ A TG A fa gy F wad e
F e fygs T3¢ qf 3 aeay
o oA Y svnr ¥ ud v aryg
I3 &T i & qf7 aw@c QAR
&t FTRE 1T a1 forar 1 reamaret
W Sma ¥ @ ogaa EEIECRIREN:EY
FIE? AT QT T Fyeyardt
RS A R E s R et s
feafona & am ¢ gaeor 29
g W FE aoram gar & sk

[ RAJYA SABHA |

Front Gott. in West Bengal 632

TS AT QAT E A gy famra
HHAT & T A w9 vy foar 3w
A BT, gAr e FT
T frad 35 ady av ardtr gix
ST TR WAt o ag A, T 45
®, ® fa8Er s frgy 37
M AT fferrar ge @ g
AYE FgT AFATE Fr o RS oy
T favalt wme / frar ), qm ]
R & faard 24 w8 57 awAT

TE AT A A DA 1 wha
Wyl T fra§ win, @
A ) AT | @) Ay FF AT
W AH, &) aSAT & 17 T 39 Py
g ey g, wPEw & 39 feat e
FRAT AT F 15 shmim # sy 3oy
TS F TFATF| 4T TGy 3 fam,
NI A #4417 @Y 3 forw, s
F AT @GN B A auy
 facres o afeae v gsy 3
W g W AR A A A g
gfar 3 sfee & arfacne A
farid ot 921 gar & s AT
fasa S7 T & Fa7 et o g
#1, fsfr it e ) miwerrferg ZHT
arfge |+ @ AT &Y vaar 3 o,
AT AWl AT & forg, G AT
woafears B9 98, @ gaw g
F AT dr & A T B g3Ar F I
g AT8A, HeE e, S aw A g

T BAS aqi d faay 3 FEAT
A £ oA & R ¥ sy PE
e g, i 1885 1947 A%
A F T, afaar # gveger
W w afne e W 3eg
T # faw wwr g, aw afrens T
F w@AT a3 3 frg a1 firg g
BT R wrere i oy
T 41 ], 78 e # weerd i
HGTRT W & AT 39 GerRT BT
fafy 2 3 fau aidq 12 gqga
T FAA T X R FaR g e
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€ ff qTmIr W Fgw 9@ W
gvare & un wgql o fafewr ad
7@ FAT AT TR AT AT ARAL
M AT AFAE FRO ST T g
T, W AT awEE SmAr e
wy & frad ¥ ug AT SARTE,
after Tavw wd faAi | w3
g T fag wiyq yiEf =1 ad &,
ar At g A7 Iafaw s anw
€ 9 qES d FFTA AT FATEN
giFr arfgr oft 1| 38 HRIAT AFCH
FTRT o7 (Afaasr & @

Za?r acE ey AT § 5 A
# afrmT =8 § 1 9 wx fagw g
AFTATE | 3AH Tx uF AR A
e F oAy afgwe  f5oag e
g aux fr amwdfras 3 qafas
T AT TR, A IW AHT F
JERT F¥ AFAT & | T9 ATy H
7 @fae Frar #1357 40 Fon
gt Faits aga Tafer 3w ar
# g, fE FUF 3gTU3To AFATIT
T I ATE ; Fg WA H g
WE -~

“Although the Governor has no
functions, still even the Constitu-
tional Governor, that he is, has cer-
tain duties to perform. His duties,
according to me, may be classified
into two parts. One is that he is to
retain the Ministry in office because
the Ministry is to hold office during
his pleasure. He has to see whether
and when he should exercise his
pleasure against the Ministry. The

. second”. ..

qg IV § To FFITHFT FT | I
F37 & 5 3T &1, TSI B, T
a &1 afgwe @ frag 7y @ig f
fra awa =g sgar feesfimrm, agqT
T frfEd 3 famrs a2
g WFETIT AT AN gar g
& famlan 4, swei a3gr a1 oY

afcfeafs & sqr Tem@ gHAR
T 3z awar f& g omFT ST 3T
7 7E A7 W@ T A7 AZ ZAFT KA
faegerst  dt—a fauw a1 ofsa
W& g 9 w8 qmar fx faaw s
AFAT & AT IALL VAT AT QFC-
IFIT FT ¥ 1@ A7 .

SHRI BHUPESH GUPTA : Just one
point. Will you kindly yield ? See that
Article 75 of the Constitution with
regard to the Central Council of Minis-
ters:

“The Ministers shall hold office
during the pleasure of the President”.

Do you mean to say that the same
thing applies here also ?

Y T WX AZIAT, AWAF
A T T gy fraw awy feg
gidd daqag 7@ wig fr dfaema-
faatar =ro aFges® 1 ot 98 faar
71 389X g 2 aFar g, e
g waAT g, W AE wgar fr afem
am oTdr & ; whew war «@d 2w
zo% 18 F3 wagifes qor a1 IR
Agr Tt

g @ FFw Tg AT AZAT A7
fir o gHAR (9T Uy
sHe AT Y fFe7 § T 38 A’y
¥9 ugaga agm fvog gard
g H AT
SHRI BHUPESH GUPTA : He should

be impeached. . - ~
| a°F T@T - G T gAY

%7 syfrTa &7 A 45 97T | 2ANR

fam 7 agr f5 Tt sndo dro wmo

AFaT & wfeg & fafafeat s av-

gt A fgar ) afsg agian &

TIAFT § R @Ay & Ffead Mye

FY g qrew g o gwdie oft | wsa-

war g & famifer st s qast
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[=h 37 fev]

AE 7 FH A, ANT A@A AIET FY

I8 A97 gAAIT AT A58 WG 4 <

A TE TG |

SHRI BHUPESH GUPTA : No, no. I
know the position because I have talk-
ed to Shri Ajoy Mukherjee on this.
They mentioned this matter on the
telephone and some 4 or 5 names were
suggested. He said that as long as it
was not a Congressman, it was aill
right, or something like that. Now
You may say all these things. All these
developments and the statements that
are being made now show that Mr.
Chavan and Shrimati Indira Gandhi

were having a conspiracy to topple this
Government ever since that time.

& FF @Y : AFEAT, /Y Ay
FETT F AeEA ¥y agrar fr gar
fag »ff Wz o7 sic sAR
FHa & S 399 fews g &
3D fadly ¥ ag TH7 ¥ 9 A
9 & fag qoe ) oy SN ga
#g fear {5 Mg A 1 379 o1 9A
adt ararfes iz ar 3977 B
AL AZ W7 ¥R E, T 4 IFFT A A
#1 afcrE g

SHRI BHUPESH GUPTA: I am
talking about the same thing. Now,
Madam, this is a serious thing. Xe

said that with Shri Ajoy Mukherjee’s
consent the Governor was appointed. 1
say, no. He was appointed and they
just mentioned some names on the
telephone.

st @vF [@T : HHZAT, ¥ AT
# FFa gH wI Agwr 3
fga & S &y wad ¥ w7 A1 et
AT E A1, N w3 A Foar 71, T8
use & wigsr 3 faa, swaa & wfasy
%3, ta o waig 3 fad amas
qr |

srei % gfamr #r aam g,
gfeamor & wwaaE &1 foad & ag
ars wre § 5 agl 3 usifas.
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SHRI BHUPESH GUPTA : You have
now got the army there. President
Ayub Khan also has done the same
thing. I was reading his book the
other day and I was horrified to find
he had written the same thing there.
And of course, Shrimati Indira Gandhi
and Shri Chavan would also do the
same thing.

s\ =X fa@T : 9IEan, odd ¥
#afr wgw fr ghamar & ) %9
gar ag USadT AgIIT § evee Frar
g N T fmae Tamy gy,
sux @ fv7 &, 39% Swaw
AT B GFET L |

3 TRl ¥ AT | AW 18
woAr SfY B 3n WEAE FT andH F<@r
g fwad wiv ghorom @ wusgufa
Frad anr F7 o1 fraga fon §
Wit # waa g arg Ay fax
A TeTT F & T A aATE

SHRI NIREN GHOSH : This speech
of Shri Chandra Shekhar reveals the
real position. This was not unexpected
from him because he belongs to the
lobby behind the Home Minister. The
trappings now reveal the reactionary
hiding behund. Now he is seen 1n his
true colour. We can now . ..

THE DEPUTY CHAIRMAN : That
will do. Now, Mr. Ruthnaswamy.

SHRI BHUPESH GUPTA : We gave
you our support when you talked of
nationalisation and all that and now
you are dealing with us in this fashion.

SHRI LOKANATH MISRA (Orissa) :
That is because in the meantime Mr.
Chavan must have realised how slip-
pery is the shoulder with which you
gave him support. He cannot expectl

to be carried long on such slippery
shoulders.
SHRI M. RUTHNASWAMY

(Madras) : Madam, you will allow me
to confine myself to the strictly censti-
tutional aspect of this question. So
much political electricity has been dis-
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charged on this question already that
I do not want to add to the strength
of that electrical atmosphere. Let us
first of all remember that we are ope-
rating under a written Constitution anda
under a written Constitution we are
bound by the letter of the law. No
doubt even a written Constitution has
to be operated subject to conventions
which spring up from the Constituticn
itself or during the working of the
Constitution. Hon. Members will
remember also the difference between a
flexible Constitution like that of
England and a written Constitution like
ours and that of the United States of
America, A large number of conven-
tions have sprung up round the flexible
Constitution of England whereas very
few such conventions bind the letter of
the law of the United States Constitu-
tion. When discussing the powers of
the Governor let us remind ourselves
of the chief articles of the Constitution
which govern the use of those powers.

First of all, article 154 of the Consti~
tution lays down that he is the head
of the executive. He is not only the
head of the State but he is also the
head of the executive and every execu-
tive operation is in his name and under
his authority. Of course, that article is
subject to another article, namely,
article 163 which says that he chall
call into being a Council of Ministers
to ald and advise him. Under our
Constitution he can call anyone to aid
and advise him. But at the same time
there are other articles of the Constitu-
tion which lay down that the executive
cannot get financial provision for the
administration except by the vote of
the legislature. So it follows that tte
Governor can call for aiding and advis-
ing him in the execution of this powers
as head of the executive only such
people or group of people as command
the confidence of the legislature. He
has also the power to summon and
dissolve the Assembly. He has the
power of dismissal also. Of course, the
word ‘“dismissal” has connotations of
disgrace because we connect it 'argely
with the dismissal of executive officials
who when they are dismissed go out in
disgrace. But when a ministry is
dismissed it does not go out in disgrace.
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It goes out because in the opinion of
the Governor it has lost the confidence
of the legislature. Now, how is the
Governor to find out whether a Ministry
still retains the confidence of the legis-
lature or not ? If the legislature is not
sitting and 1if no votes are taken, the
Governor himself can by certain notori-
ous facts, as they are called in courts
of law, facts which are known to every-
one, ascertain the position. The
facts of this case are these. An impor-
tant Minister of the United Front
Ministry, Dr. P. C. Ghosh, and his
followers left the Ministry. As a result
of that the Governor came to the opi-
nion—may be mistakenly—he came fo
the provisional opinion that the U. F.
Ministry did not retain the confidence
of the legislature. And in order to
confirm his suspicion he called upon the
Chief Minister to agree to the summon-
ing of the Assembly as soon as possible
so that it can be known and he can
ascertain for himself whether the U. F.
Ministry retained the confidence of the
legislature. Now, if the Chiet Minister
or the Ministry felt that they still re-
tained the confidence of the legislature,
he should have taken up that chalienge
of the Governor and replied to the chal-
lenge by allowing the legislature io be
summoned to find out for himself as
well as for the Governor whether the
Ministry retained the confidence of the
legislature. This long postponement cf
the summoning of the legislature to the
18th of December. .. :

SHRI BHUPESH GUPTA : What
long postponement ? It was to be call-
ed on 18th December after the paddy
procurement. The Governor knew it.

SHRI DAHYABHAI V. PATEL
(Gujarat) : Why the 18th of December ?
Why that date?

SHRI BHUPESH GUPTA : The pro-
curement of the aman crop will be
over by then. The procurement of the
aman paddy is vital to the peopie of
Bengal and the Ministers are going to
the villages and the M.L.A.s are there
also. He wrote to the Governor, let
us finish this thing. Madam, this is a
very relevant question. I am not blam-
ing anyone. But if you do not pro-
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[Shri Bhupesh Gupta.]

cure the aman paddy in the month of
December then much of the marketable
surplus is gone. You know we are
deficit by 2 million tonnes in foodgrains
internally and they decided to procurc
one million tonnes of foodgrains.

SHRI M. M. DHARIA (Maharashtra):
May I know from Mr. Bhupesh Gupta
whether. ..

SHRI BHUPESH GUPTA :
accept that argument ?

Do you

SHRI M. M. DHARIA : Was it po-
curement of paddy or of Members ?

SHRI BHUPESH GUPTA : That is
exactly what you have done in Wess
Bengal. ° You have procured some
because you are always procurers.
Yours is the role of procurers, whethcr
in private life or in public. Everywhere
you are procurers.

SHRI M. RUTHNASWAMY : When
the Governor had, what everyone will
agree was, a reasonable suspicion that
the UF Ministry did not have the zon-
fidence of the legislature, in order to
ascertain for himself, for the countrv
and for the people, he urged the Chief
Minister to summon the Assembly as
soon as possible but when the Chief
Minister fixed the date as late as 18th
December the Governor had no other
option but to dismiss the Ministry and
call an alternative Ministry to power
so that...

SHRI BHUPESH GUPTA : Wonder-
ful; Swatantra—Congress alliance.
Whatever happens, we shall not vrook
your party in Bengal. (Interruptions.)

SHRI C. D. PANDE: What zbout
your alliance with Mr. Niren Ghosh ?

SHRI BHUPESH GUPTA : It is gocd
that you are in open alliance but

between you two you bring in the
military. 1 am very glad that the
Swatantra Party and Mrs. Ind'ra

Gandhi are coming closer together.
That is as it should be because tha‘ is
the real position. Why this hypocrisy?
They say they are counter-revolution-
aries but they claim to be revolution-
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aries. The revolutionaries there put a
veil and put lipstick... (Interrup-
tions.)

SHRI M. RUTHNASWAMY : Madam
Deputy ‘Chairman, I will not look so far
into the future as the leader of the
Communist Group is tempted to 1l>ick.
I am concerned only with the problem
which. ..

SHRI BHUPESH GUPTA : Now you
will be kidnapped by them. They are
full of love for you. Madam, we need
protection.

THE DEPUTY CHAIRMAN :Let him
finish. Please don’t interrupt.

SHRI M. RUTHNASWAMY : Men-
ti1on has been made of the resort to the
Army. The Army is there not to up-
port P. C. Ghosh's Ministry but to pro-
tect the people.

SHRI BHUPESH GUPTA : Rubbiishi
utterest rubbish. The Army is there for
the protection of P. C. Ghosh’s Minustry.
It came immediately after that and
Mrs. Indira Gandhi did goad the
Ministry :  “We shall give you Army
protection”. P. C. Ghosh is not a
Napolean that he will sit in the Writers
Building without the help of the Ariay
to protect him.

SHRI M. RUTHNASWAMY : Madam
Deputy Chairman. when the leaders of
the UF Ministry openly declared that
they will make the streets of Calcutta
ring with agitation and excitement
against P. C. Ghosh’s Ministry, we
know what the coming of the people
into the streets of a city means. There
are constitutional provisions; there...

SHRI BHUPESH GUPTA : Certainly
the people are entitled to protest.

SHRI M. RUTHNASWAMY : .... is
Parliament, but if you call the people
into the streets....

SHRI BHUPESH GUPTA : What
about Parliament ?
THE DEPUTY CHAIRMAR : Let

him finish; don’t disturb, Mr. Bhupesh
Gupta.
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SHRI M. RUTHNASWAMY

and incite them to direct action, pre-
ventive steps have to be taken by any
responsible Government. Preventive
steps are taken by the police even in
ordinary circumstances to bring abceut
the arrest or keeping in custody of
goondas and other anti-social elements
when they fear trouble 1n ordinary
circumstances and here 1n a political
crisis when the parties in opposition
openly....

SHRI BHUPESH GUPTA : What 1s
the crisis?

s

SHRI M RUTHNASWAMY
threaten direct action, 1t 1s necessary
that a responsible Governor, like the
Governor of West Bengal, should take
all necessary steps, all precautionary
steps in order to prevent riot and blood-
shed that may follow.

SHRI BHUPESH GUPTA . Now I
understand, the Americans have got
you to do this. After his speech 1t 1s
clear. (Interruptions ) Everybody
knows that John Smith has writlen
that your Ministers can be bribed and
he paid bribes to them.

SHRI M RUTHNASWAMY . While
I support the Governor of West Bengal
1n the action that he has taken—in fact
he has been forced to take that action
and 1t 1s not unconstitutional at all if
you read the articles of the Constitu-
tion...

SHRI BHUPESH GUPTA . What 1s
the article?

THE DEPUTY CHAIRMAN: Mr
Bhupesh Gupta, you should not go on
like this He did not mterrupt you

SHRI M RUTHNASWAMY :
quoted those articles

I have

SHRI C D. PANDE : Madam, is it
given to Mr. Bhupesh Gupta to inter-
rupt anybody who speaks ? Has he any
special right?

SHRI BHUPESH GUPTA : That 1-
the alliance (Interruptions.)
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SHRI C. D PANDE: How do you
explain your conduct in siding with the
Chinese Communists? You ask your
friend, Mr. Niren Ghosh, what he thinks
about you.

SHRI NIREN GHOSH :
Washington blue boy.

You are
I am Indian

SHRI C. D PANDE : For the benefit
of the House let Mr. Niren Ghosh tcll
(Interruptions)

SHRI BHUPESH GUPTA : He .s not
going to war

THE DEPUTY CHAIRMAN. 1 do
not want that any member from this
side or that side should interrupt

SHRI C, D PANDE-: Mr Bhupesh
Gupta 1s a nuisance to the House

SHRI BHUPESH GUPTA : Can Mr
Pande say how many provisions there
are 1 the Constitution ? How many *

THE DEPUTY CHAIRMAN : Order,
order.

SHRI M RUTHNASWAMY : In spite
of my best efforts to confine the debate
so far as I am concerned to the consti-
tutional aspects of this question, Mr.
Bhupesh Gupta and others are irying to
revive that electrical atmosphere which
I tried to dissolve, as much as possible.

I support the Governor of West
Bengal in the pamful action that he
has been forced to take He had no
other course open to him because the
Assembly would not meet, the Chief
Minister would not agree to the early
summoning of the Assembly and so he
had to dismiss that Ministry and find
an alternative Miistzy so that the
Assembly could decide once again
whether that Ministry has the confid-
ence of the elected representatives of
the people or not But while I support
the Governor ..

SHRI BHUPESH GUPTA : Maharani
Gayatri Devi, your leader, what did she
do?
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SHRI M. RUTHNASWAMY : This
enfant terrible of this House cannot be
suppressed by anybody but I would
appeal that if he is an enfant he must
continue to act enfant as much as pos-
sible.

While I support the Governor in the
action that he has taken, I would advise
the Governors not to go on, as well as
the Central Government not to
encourage the Governors to go on run-
ning to and fro, to Delhi and back,
to receive instructions from the Central
Government, Even if they do not
receive instructions, the suspicinn
spreads all over the country that they
are going to Delhi in order to seek the
advice of the Central Government. The
Constitution provides for the autonomy
of the action of Governors and there-
fore we expect the Governors to {zke
action on their own judgment and on
their own discretion.

In regard to the Governorship of
Bihar, although the President has the
right to appoint whomsoever he pleases
for the sake of harmonious working of
the Government in any State, the Chief
Minister of that State should be con-
sulted in regard to the appointment of
the Governor. If the Governor is not
appointed according to the wishes of
the Ministry there cannot be that
harmonious co-operation between the
Governor and the Ministry, which is so

necessary for the smooth con-
4 pm. duct of parliamentary govern-

ment. Therefore, I would
appeal to the Central Government to
keep the Governors, as far as possible,
away from them, whenever these crises
occur, because the  Constitution
provides for powers being given to the
Governor in order to take action on his
own judgment and discretion.

With these observations, I oppose the
motion of Mr. Bhupesh Gupta.

THE DEPUTY CHAIRMAN: Mr.
Akbar Ali Khan. A

SHRI NIREN GHOSH : He is a geod
man, but always he stands up on the
floor of the House to support the Gov-
ermment. .
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THE DEPUTY CHAIRMAN : Mr.
Niren Ghosh, order, order. He does not

need any introduction at all.

SHRI AKBAR ALI KHAN : Madam
Deputy Chairman, let me assure the
Opposition, as well as the public a
large, that as a matter of principle.,

SHRI BHUPESH GUPTA : How can
you assure us? All these years thry
have not made you even a Deputy
Minister.

SHRI AKBAR ALI KHAN: Anuy
action either the President takes or the
Governor takes should not be against
the general feeling and the general
trend of the public. As a matter of
principle, I assure you everyone on this
side is prepared to uphold democracy,
is prepared to uphold the Constitution,
is prepared to sacrifice anything in
order to keep up the high traditions for
which the [Congress has stood all these
years. (Interruptions.) Please, try to
listen to me. You may agree with me
or you may not agree with me, but I
would humbly request you to listen to
me. Now, there are two cases which
entirely differ from each other, but at
the request of the Opposition we are
taking them up together.

HON. MEMBERS : No, no.

SHRI AKBAR ALI KHAN : What-
ever it is, it has been so decided. I
will first take up the case of Haryana.
On the basis of the report which has
been circulated to all of us, if you apply
your mind seriously to it—I am sure
Mr. Bhupesh Gupta and Mr. Rajnarain
will apply their mind seriously—do you
think 1t is keeping up the dignily of
democracy or is it a mockery of demo-
cracy ? (Interruptions.) Please Jisten.
Out of 30 Members in the Legislature,
you have 23 Ministers and Parliamen-
tary Secretaries. I am not defending
anybody, Mr. Bhandari. ..

SHRI G. MURAHARI (Uttar Pra-
desh) : The Congress startedq the
mockery.

SHRI BHUPESH GUPTA : TUnder
which provision of the Constitution you
are doing it? -
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SHRI NIREN GHOSH *© Does the
Constitution prevent you from having
so many Ministers, State Minsters,
Deputy Mimsters and Parliamentary
Secretaries ?

SHRI AKBAR ALI KHAN : Madam,
I want your protection This contipu-
ous nuisance of Mr Niren Ghosh can-
not be tolerated Please listen to me
I am talking something by which you
would be benefited What I am say-

ing 1s this In countries around us
dictatorship has come 1nto beirg
because democracy was made a

mockery of. It was ridiculed and every-
body was laughing at democracy Take
the case of Burma, take the case of
Pakistan and other countries

SHR] NIREN GHOSH In Burma
there was nothing Everybody knows
that.

SHRI M GOVINDA REDDY In
Burma there was only China.

SHRI AKBAR ALI KHAN : If you
are really interested 1n democracy, you
should see that. ..

SHRI G MURAHARI * Democracy
means double talk, double dealing and
double crossing.

SHRI AKBAR ALI KHAN : I know
you do not agree with me. You have
every right to criticise us, but some-
times try to listen to reason.

SHRI NIREN GHOSH Reason from
you.

SHRI AKBAR ALI KHAN : What I
was saying 1s that in view of the fact
that democracy, from all accounts, was
being murdered and slaughtered, action
was required (Interruptions) I will
not go 1nto the details There are
several passages here—Mr Niren Ghosh
will not do i1t—which show that there
was crossing of the floor four times,
sometimes five times You would
appreciate 1t Do you like 1t? Would
you hike to cross the floor ? I am <urc
you will not, although you are a friend
of Chimna.
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SHRI NIREN GHOSH : That 1s your
contribution.

SHRI G MURAHARI : Just dissolve
your Council of Ministers here
(Interruption) How 1s Mr. Asoka
Mehta your Minister ?

SHRI AKBAR ALI KHAN: Mr
Murahari, I am not supporting any-
thing, whether 1t be 1n favour of

Congress or otherwise. (Interruption)
How can I go on?

SHRI NIREN GHOSH : You first
formed a Council of Ministers for carry-
ing on this campaign.

SHRI SHEEL BHADRA YAJEE

(Bihar) : They can interrupt, but they
cannot cross-examine him.

SHRI AKBAR ALI KHAN: I res-
pectfully submit that in the interests
of democracy this frequent crossing of
the floor, the spending of public money
to appoint Ministers, one after another,
in order to keep them, 1s not right.

SHRI G MURAHARI : If they cross
to the Congress side, that 1s rigat

SHRI AKBAR ALI KHAN : I think
you are more sensible than Mr. N.ren

Ghosh, but I do not know what has
happened to you.

THE DEPUTY CHAIRMAN : Cross-
ing the floor 1s a common sin.

SHRI AKBAR ALI KHAN : Let us
not deal only with the theoretical as-
pect As I said, we are most reluctant
and we should avoidd any Governor
taking the step of dismissing a Gov-
ernment At the same time, I am glad
that the Governor did not call any
other Party, because he knew that no-
body enjoy a majority It was a right
recommendation that he made to the
President that a mud-term election
should be held whereby the people
could choose their persons (Interrup-
twon.) My submussion 1s that in such a
situation the only correct, just, fair
and democratic step was to recom-
mend mid-term elections

Now, I am coming to you and I am
sure you will become more uncomfort-
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{Shri Akbar Al Khan.}
aple. Madam, so far as the constitu-
tional provisions are concerned, here
again I say, although it is true that the
Governor 1s the head of the State...

SHRI NIREN GHOSH : Mr. Akbar
Al1 Khan, please come here.

SHRI AKBAR ALI KHAN: Is it a
dignified way ? I leave 1t to my friend
What would the public and press think
of it?

SHRI NIREN GHOSH : Why do you
threaten that you would come to us?

SHRI G. MURAHARI : Dignity has
gone 1o the wmds during {he last

twenty years of Congress rule Do not
talk of 1t.
SHRI AKBAR ALI KHAN: I am

coming to your problem. What I want
to say is although 1 do think, as many
others think, that it 1s a debatable
pomnt, yet we have the provision about
the discretion of the Governor. The
question 1s whether it is open to the
Governor to exercise it under article
163(2) to dismiss the Government. As
1 told you, even if he has discreton.
I hate 1it, I would not like him fto
exercise that discretion. But there are
occasions. As very correctly pointed
out by Shri Chandra Shekhar, the very
statement of Mr. Mukherjee, the then
Chief Minister, saying that ‘there is a
party in my Government which is °n
conspiracy with the 'Chinese Govern-
ment”. ..

SHRI NIREN GHOSH : That is the
thing that Mr Chavan and Mrs. Indira
Gandhi put to him.

SHRI AKBAR ALI KHAN : He said
that. He was the Chief Mister. We
agreed with it.

SHRI BHUPESH GUPTA : The Gov-
ernment was led by him...

SHRI NIREN GHOSH : That is your
conspiracy. That is the Central Gov-
ernment conspiracy. Be honest with
yourself.

THE DEPUTY CHAIRMAN : Please
take your seat.
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SHRI AKBAR ALI KHAN : Please
listen to me.

SHRI M. M. DHARIA : Here Shri
Akbar Ali Khan has made a right
statement. If we refer to the ‘Amrita
Bazar Patrika'...

SHRI AKBAR ALI KHAN : It is not
denied by them.

(Interruption.)

SHRI NIREN GHOSH : Never. I
know that you are speaking a lie.

THE DEPUTY CHAIRMAN: Mr.
Niren Ghosh, you cannot go on with a
running commentary.

SHRI NIREN GHOSH : If Mr. Dharia
will sit, I will sit.

SHRI M. M. DHARIA : When Mr.
Niren Ghosh has a right to misguide
this House and make a particular state-
ment, I should read out the evidence
that is in my hand just now.

SHRI NIREN GHOSH : You read out
when your turn comes.

SHRI M. M. DHARIA : Why should
he say that? (Inferruption.) I will
adduce the proof.

SHRI G. MURAHARI: What proof?

THE DEPUTY CHAIRMAN: I do
not think we can have a normal debate
in this fashion.

SHRI M. M. DHARIA : Please ask
them to sit.

SHRI AKBAR ALl KHAN: I was
just saying there 1s a statement of the
Chief Minsster of West Bengal. That
statement is not denied, that statement
is not challenged. I say it was the duty
of the Government of India to have
dismissed that Government then :nd
there. It was because they were toler-
ant. I charge the Government of Tndia
for nof dismissing them then and there.
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SHRI AKBAR ALI KHAN : Now the
second stage has come, I say, Mr.
Murahari, you are forgetting when Mr.
Rajnarain and you spoke about the
murder of a P.S.P. worker in Asansol
who did 1it.

SHRI G. MURAHARI: Do nqt ftry
to defend us. We can take care of »ur-
selves.

SHRI AKBAR ALI KHAN : When
you say the thing...

You cannot
We are

SHRI G. MURAHARI :
finish democracy like this.
prepared to die.

SHRI AKBAR ALI KHAN : What I
am submitting, Madam, 1s that these
persons who are now supporting them
were the loudest to say that the Left
Communists were doing this and that.
(Interruption) If there is any move n
the present direction, 1t 1s not against
the people of Bengal I am second to
none and there 1s nobody who does
not bow, who does not salute the people
of Bengal for all they have done It
1s not agamnst democratic principle...
(Interruption.) If there 1s any move 1n
mobocracy. We want democracy. You
want people to go to the streets and
create a scene. We do not want that
We want democracy. You want burn-
mg of buses and public property. It
1s your object. There 1s nothing against
the people of Bengal. There 1s nothing
against the democratically-minded
people There 1s nothing against those
who respect law and order. But I tell
you that the spirit of the great people
like Rabindranath...

SHRI BHUPESH GUPTA: Shri
Prafulla Ghosh will not, does not come
out of Raj Bhavan where he has Leen
staying. Now he 1s Chief Minister...

SHRI AKBAR ALI KHAN : Because
he was afraid of your mobocracy of all
sorts He was afraid you wanted to
collect people...

SHRI BHUPESH GUPTA : I shall
resign from this House if Shri Prafulla
Ghosh can come to the street and dis-
play even a semblance of popular
support behind him.
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SHRI AKBAR ALI KHAN : That is
to be seen.

SHRI BHUPESH GUPTA : He has
shut humself in a room. Coward of a
Chief Minister.

(Interruptions.)

SHRI NIREN GHOSH : That 1s the
old practice of the Congress.

SHRI BHUPESH GUPTA : You have
to put Shri Prafulla Ghosh 1n a refrige-
rator.

THE DEPUTY CHAIRMAN: I am
afraid if such interruptions go on, the
Opposition will not be getting enough
time to speak.

SHRI G RAMACHANDRAN : I am
not taking part in this debate or con-
troversy. But this morning my friend
Shri Bhupesh Gupta called Shri P. C.
Ghosh a * * *, You were very pleased
with thus * * * till yesterday. Why
are you suddenly displeased with him ?
Now he says that Shri P. 'C. Ghosh
1s a coward. I can tell him he
1s no coward and there will be a trnial
of strength very soon.

SHRI BHUPESH GUPTA : He is
hiding behind...

SHRI G. RAMACHANDRAN : We
can have debates. We can differ like
hell on political.issues, but this kind of
personal attack calllng him a * * *
etc. 1s a most undignified behaviour on
his part.

SHRI BHUPESH GUPTA :
S

I said

THE DEPUTY CHAIRMAN: We
cannot have a debate in this fashion.
Members of the Opposition must be
patient and listen to them.

SHRI RAJNARAIN (Uttar Pradesh):
Not only Opposition but also Treasury
Benches.

Fagr * * ¥ gx ady gL I FYI
STAT. ..

* * *Txpunged as ordered by the
Chair. ,
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¢ SHRI BHUPESH GUPTA : He was
an organiser of “Vanara Sena”.

SHRI AKBAR ALI KHAN : I was
just telling something, Madam, ihat
though the Governor has got the power
it should be exercised very sparingly,
and here we have to see whether that
exercise is justified in view of the facts
or not. That is the only question before
us. I submit that not only on the basis
of Mr. Mukherjee’s statement, not anly
on the basis of the speeches of my
esteemed colleagues, Mr. Rajnarain and
others, regarding murder and oiher
things, I feel that it was an occasion
when the strength of the Assembly had
to be tested. What has he done? If
Mr. Dharam Vira had dissolved the
Assembly, I would have charged him
with doing something unconstitutional.
He has not dissolved the Assembly; he
has not done anything of that kind.
He had asked that the Assembly should
be called in order that the confidence
might be restored. When you want to
save democracy, what is the alternative
lett ?

SHRI P. K. KUMARAN : Dissolve
the Assembly and face fresh elections.

SHRI AKBAR ALI KHAN: If it
comes to that, do you think we are
afraid ? No. Now you are afraid that
you have lost the majority in the
Assembly. That is why you are afraid
to call the Assembly. I think it was
perfectly right and constitutional,

. according to law and...

SHRI BHUPESH GUPTA : In-law.

SHRI AKBAR ALI KHAN: ... in
the furtherance of justice and demo-
cracy, that the step that the Governor
has taken is perfectly legitimate and he
has our full support.

SHRI BHUPESH GUPTA :
ideas we have.
idea.

THE DEPUTY CHAIRMAN: Mr.
Triloki Singh. Now, I would request
hon. Members from both sides not to
interrupt but give a patient hearing to
the other points of view.

SHRI TRILOKI SINGH (Uttar Pra-
<desh) : Madam Deputy Chairman before

New
He has given us a new
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I speak upon the subject-matter unde:
discussion, I would, with your permis-
sion, like to request hon. Members on
either side of this House to bear with
me for a few minutes. I hope I will
not say anything which will provoke
them to the extent of annoyance.

I find myself in great difficuity in
taking part in this debate. Two motions
are before the House; one seeks to
approve the action of the President
taken in relation to Haryana State and
the other seeks to condemn the action cf
the Governor taken in dismissing the
West Bengal Ministry last mnight.
Madam, as you know, the two are poles
apart. But the Chair ruled that there
should be a simultaneous discussion.
So, with all the difficulty that has been
created by putting these two conflict-
ing motions together, I would iike to
confine myself first to the constitution-
al aspects of the matter and secondly
to matters of constitutional propriety.
I would like to avoid reference to politi-
cal aspects as much as possible.

I take the motion moved by my
friend, Mr. Bhupesh Gupta, first, which
I seek to support. The Governor of
West Bengal is supposed to have {aken
action in dismissing the Ministry under
the provisions of the Constitution. My
friend, Diwan Chaman Lall, who is
absent at the moment, seems to rely
upon that article of the Constitution
which lays down that the Council of
Ministers shall hold office during the
pleasure of the Governor. In ofher
words, the Governor may dismiss his
Council of Ministers any time he ‘ikes.
I do not know whether he is aware of
such a provision in the Constitution in
relation to the Council of Ministers al
the Centre wherein also the Council of
Ministers in the Union Government
holds office during the pleasure of the
President. I wonder if Diwan Chaman
Lall would concede that the President
of India has the power to dismiss his
Council of Ministers including the
Prime Minister —I purposely and speci-
fically say Prime Minister also. Minis-
ters I know, can be dismissed upon the
advice of the Prime Minister.

[THE VicE-CHAIRMAN (SHRI AKBAR ALT
KHaN) in the Chair]
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SHRI B. K. P. SINHA (Bihar) : May
I just inform the hon. Member that this
was precisely the view that Dr. Ambed-
kar took in the Constituent Assembly.
When tlie Constitution was being finally
passed, he said that the President has
the power to dismiss the Prime Minister
and the Council of Ministers.

SHRI NIREN GHOSH : And Pandit
Nehru...

SHRI TRILOKI SINGH: Why do
they interrupt me ? Sir, we are to go
by the word of law, not by what Dr.
Ambedkar or any other Member of the
Constituent Assembly said when that
article was under discussion. I would
be glad if my friend, Mr. B. K. P.
Sinha, were to concede that the Presi-
dent of India has the power to dismiss
the Prime Minister and his Council of
Ministers. I am really surprised...

SHRI P. N. SAPRU (Uttar Pradesh):
May I just interrupt? Dr. Ambedkar
was of two minds. He was dominated
both by the American and the British
influences and therefore he had a split
personality.

SHRI TRILOKI SINGH : I am oblig-
ed to my esteemed friend, Pandit
Prakash Narain Sapru, for saying
something about Dr. Ambedkar. There
are exceptions to what I am going to
say. Mostly, Sir, Professors are like
that and Dr. Ambedkar was an eminent
Professor of Law of the Bombay
University.

Sir, our difficulty and our misfortune
is that we are the inheriters of a past
which belongs to the period of slavery
of our country.  Article 356 has been
borrowed from the Government of
India Act, 1935. We know that India
was not ruled by a Constitution given
by her own people but by an Act of
the British House of Commons and the
Britishers, as they were always, thought
that situations might arise wherein they
might have to go against the wishes of
the people and, therefore, in spite of
the facade of responsible Government
they have to suspend the Constitution
and the Governor or the Governor-
General, as the case might be, assumes
all power to himself to carry on the
affairs of the Government.
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Sir, the question is this that the
Ministers are appointed by the Gover-
nor under the provisions of this Consti-
tution. They also hold office during
his pleasure. There is only one condi-
tion and that condition is this that any-
one who is appointed as a Minister
must have the confidence of the House.
Sir, along with this provision of the
Constitution, there are certain duties

cast upon the Governor. Much has
been made out of the discretionary
powers of the Governor. But I would

like to draw the attention of the hon.
Members of this House that the discre-
tionary powers are those which are laid
down in the Constitution. They are
not in the air. Wherever the Governor
is required to act in his discretion,
mention of it is to be found in some
part of the Constitution or the other.
And nowhere is it said that the Gov-
ernor can dismiss his Ministry. On
the contrary, we find specific provision
in the Constitution, article 356, which
lays down that if the Governor i«
satisfied that the Government of a State
is not being carried on in accordance
with the provisions of the Constitu-
tion, a duty is cast upon the Governor.
What is he to do? He has to make a
report to the President and not proceed
to dismiss the Ministry. The two
articles co-exist. If we read article 356
carefully, it casts. a duty upon the
Governor, in case of failure of the
Constitution, that he is not to do any-
thing himself but to make a report to
the President that such and such is the
state of affairs in the State. As I submit-
ted at the very beginning, these articles
are a reproduction of certain provisions
of the old Government of India Act.
The old Government of India Act laid
down that the Governor could take
action with the concurrence of the
Governor-General. Here the President
is to take action on the report of the
Governor. More or less, substantiaily
the provisions are the same. But what
did the Governor do in this case ? He
did not make a report to the President,

I am really surprised, aghast at the
Government of India disowning any
responsibility for the action taken by
the Governor of Bengal and dismissing
his Ministry. Now Member after
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Member comes forward and says that
it was right and correct, that it shou:d
have been done much earlier, Not only
that, they are going to the extent o&f
charging the Home Minister for not
doing it much earlier. What does this
mean ? And, mind you, Sir, they are
not really backbenchers. They are res-
ponsible Members of the Congress
Party, who are supposed to be in touch
with the functioning of the Government
and who know the mind of the Gov-
ernment. That shows that the suspi-
cions held out by my friends, Mr.
Bhupesh Gupta, Mr. Niren Ghosh and
so many others, have a basis to some
extent.

Sir, as I said in the beginning, I am
not going into the political aspect cf
the question. But what does the com-
munique, as it has appeared in the
press, say? It says that Ajoy
Mukherjee’s Ministry is supposed to
have lost the majority in the House.
Admitted. But Dr. Ghosh has only 17
Members in a House of about 300—7
would have understood if the Congress
had come forward to support the
Prafulla Ghosh’s Ministry and would
have joined it 17 as against 140 or some-
thing like that. And these people, tili
a few days back were with Mr. Ajoy
Mukherjee. What is discretion of the
Governor ?

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : The Leader of the Congress
Party in the Legislature wrote to the
Governor that they are prepared iz
support Mr. P. C. Ghosh.

SHRI C. D. PANDE : Mr. Vice-Chair-
man, may I just point out that mn
Kerala Mr. Thanu Pillai was governing
with only 19 persons ?

SHRI TRILOKI SINGH : I am oblig-
ed to the hon. Members on the other
side for supplying me the relevant
information. Buyt I regret to say *that
they have neither added to my informa-
tion nor to my knowledge.

The Governor referred to the cross-
ing and recrossing of floors. Crossing
of floors has been sanctified by ancient
usage and practised in Parliamentary
history the world over.
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AN HON. MEMBER : Double-cross-
ing.

SHRI TRILOKI SINGH : It may be
treble-crossing. It may be crossing

five times, twenty times or even
hundred times. And who have crossed
the floor ? Acharya Kripalani. Dia

anybody condemn him ? Who crossed
the floor ? This very man, Dr. Prafulle
Ghosh. He left the Congress in 7951
and sat on the Opposition side. He did
not resign his Assembly seat. And
nobody condemned him. I hold Dr,
P. C. Ghosh in the highest esteem and
I have had the occasion and privilege
of being friendly with him for a very
long time. Who others crossed the floor?

: Haflz Mohammad Ibrahim crossed the

floor in U. P. and was appointed a
Minister—Mr. C. D. Pande knows that
very well. In February 1937 he con-
tested for the Assembly on the Muslim
League ticket. He was declared elected
and appointed a Minister. (Interrup-
tion by Shri C. D. Pande) Listen, my
dear friend. I am not so weak on histori-
cal facts and events. Let me tell him
that he resigned four months later and
sought re-election as a Congress candi-
date. Prior to that he was appointed a
Minister. He had crossed the floor. Not
only that, Mr. Saiduddin of Pratapgarh
crossed the floor. What about Mr.
Suleman Ansari of Gorakhpur? Dic
he not cross the floor from the Muslim
League and come over to the Congress?
He was appointed Parliamentary Secre-
tary by no other person than Pt. Govind
Ballabh Pant himself.

Sir, what is this crossing and recross-
ing ? The Governor is not the judge
of the wishes of the people. The judge
of the wishes of the people are the
people themselves inside the Assembly,
the representatives of the people. The
late Pi. Motilal Nehru once said about
crossing and recrossing of floors when
Mr, Raghavendra Rao and Tambe in
Madhya Pradesh defected from the
Congress Party—one of them became
Home Member in 1923—that ‘“consis-
tency was the virtue of an ass”. You
see, Sir, the Congress President is every
day issuing appeals to the people from
other parties to come and join the
Congress. Supposing I go and join the
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Congress, I will be welcomed as a i

herc. ..

SHRI G. MURAHARI: You wili
become a Minister.

SHRI TRILOKI SINGH: ... at

least I will be given a seat on the other
side, and my Division Number will
change.

S} USAREN : AIFRT HfaAc A
1 g e st

SHRI TRILOKI SINGH : I am not
prepared to go to that extent. So this
is happening every day. Sir, the point
is this. The Governor of West Bengal,
in my opinion, did not have the power
to dismiss the Ministry. All that he
could do under the provisions of ihis
Constitution was to make a report to
the President of India that the Council
of Ministers, in spite of his advice, was
not convening the Assembly and that
the Governor was satisfled that they
had lost the wmajority support in the
Assembly and, therefore, it was not
possible for the Government of the
State to be carried on in accordance
with the provisions of the Constitution.
Then the President of India, if he had
been satisfied, would have imposed his
rule.

Now coming to Haryana, the question
that the Government of the State is no:
being carried on in accordance with the
provision of the Constitution is not a
question of law, but one of fact. AMly
friends, Justice {Chagla and Justice
Sapru, will bear me out that it is a
question of fact. If one goes through
the letter of the Governor of Haryana,
what does he say? He says that if
he had not taken this action, this man
might be doing this and the other man
might be doing that. He has also
mentioned of the mid-term poll, called
Members opportunists and that f a
mid-term poll is held some of the
opportunists might not get elected. This
is not the function of the Governor.

About Bengal, the Governor sitting in
Bengal says that Mr. Ajoy Mookherjee
lacked the support of the majority in
the Assembly. In Haryana, the story
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is just the reverse. The Ministry has
the support of the majority. It is the
majority of today. The Members were
changing sides and going away this way
and that way. The Governor is not
the Judge of the future behaviour ot
Members. The Governor has said that
the Assembly ceased to represent the
will of the people. I doubt very much
if the Assembly had ceased to do so.
Sir, the Governor has certain privileges
undoubtedly under the provisions of
the Constitution. If I had said that
much, I would have been held guilty
of breach of privilege and punished by
this august House for committing a
breach of privilege of the Legislative
Assembly of Haryana. But the Gover-
nor, sitting on the high pedestal at
Chandigarh, not so high as the pedestal
of Simla, has the temerity to say that
the representatives of the people had
lost their support. Does the writ of the
Congress or, for that matter, of any
political party count in getting a person
clected to any Assembly or the Lok
Sabha or any other place in this
country ?

If that had been so, then the Cong-
ressmen would have been returned 110
per cent. If that were so, then the
Communists would have been in power
long, long ago, in 1952. It is not the
ticket of a political party alone that
counts. Along with the ticket of a poli-
tical party, and the policies and pro-
grammes and its support, it is the will
of the people,—the wishes of the
people—that ultimately counts. A mem-
ber of the Assembly or a member of
ihe Lok Sabha simultaneously with his
capacity as a representative of the Con-
gress Party or the Communist Party or
the Samyukta Socialist Party or any
other party, also retaing a responsibility
as a servant of the House and of the
electorate whose confidence he has
sought, Therefore, 3 member who has
been elected on one ticket. I would
humbly submit, has the right to cross
over. Now I am here in the P. S.P. But
If T find that P.S.P. has overnight
changed, I would not remain in the
P. S. P. for one single minute, even as
I left the Congress after 28 years of
continuous association, in 1949 Decem-
ber, when the Congress was at the
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height of its glory and at its highest,
because I thought that the Congress
Party had changed, not because I had
changed 1 got defeated at the polls.
But I did not bow before the election
reverse. I stuck to my guns. I stuck
to my views and I held them correct,
true and in national interest There-
fore, for the Governor to say this, who
is agamm a cvil servant, who had no
experience of elections, who had no
experience of wishes of the people, wh)
had no experience of the popular senti-
ments and feelings, who, whenever any
contingency arises relies more upon the
mitary and police support .. {(Time-
bell rngs). Is my time up? I shall
finish in a few minutes.

HAidebound as they are, they have no
right to hold such an opinion about the
representatives of the people What a
good augury for the new Bengal
Ministry, that even before 1t was sworn
m, we find that the Army had been
alerted and Section 144 was enforced i
the city of Calcutta and throughout
Bengal right in the dead of the night,
and several units, several wagon-loads
of soldiers ,were seen moving gbout in
the city of Calcutta. Is that the way
democracy functions, Sir? Who called
1 this Army ? Who alerted the Army
before P C Ghosh had been sworn in’
The Governor had no authority, no
power under the Constitution, by which
hon Members on the other side swear,
to alert the Military. And if ‘The
Statesman’ report is correct, the Mali-
tary had heen called in earlier than the
swearing-in ceremony of P. C. Ghosh
Ajoy Mukherjee would not have done
1t. If he had done it, I would most
regretfully say that nobody would be
more foolish than he.

SHRI BHUPESH GUPTA :
not do it.

SHRI TRILOKI SINGH : He has not
done it. I have 1t from Mr. Bhupesh
Gupta. Therefore, what authority or
power did the Governor have to call in
the Military * The Governor was act-
mg on his own. In that way also, Sir,
democracy flourishes and lives. I charge
the Governor of Bengal with delibera-
tely disregarding the provisions of the

He did
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constitution 1n calling the Military to
his side; it was called not only to his
side, not only in the streets of Calcutta,
put the portion occupied by Dr. P C.
Ghosh 1n  the Government House
had a special guard posted near 1t to
sgve his person from molestation. Is
that the way a popular Mimistry fuuac-
tions A Chief Minister, before he
starts functioning, has to call in the
subport of the police for the safety of
his life That alone shows that demo-
cracy in Bengal has temporarily come
to an end. Whatever happens tomorrow,
whatever happens on the 29th, I may
tell you, Sir, that the action of the
Gavernat has naf, added. to the stature
of our country or to the democratic
traditions which we are trying to buld
up What did the Governor of Rajas-
than do only a few months ago? He
sald the Independent Members had no
volce and thereby his action was help-
ful 1n installing the Congress Party in
power which obviously and apparently
was not in a majority on the day when
tpe final results of the elections to the
Assembly were announced in the last
General Elections It 1s the duty of the
Centre to ensure proper functioning of
the Governors, because they are agents
of the President If the Governors were
to behave i1n such a manner as to give
g £0-Ly to ail parliamentary traditions.
to all the traditions of democracy by
which we swear, then howsoever tall
we may tdlk we would be doing a dis-
tinct disservice to our country and o
tuture generations that are to come.’
Thank you.

SHRI DEBABRATA MOOKERJEE
(West Bengal) : I am not sure whether
[ would fit the temper of the House
ionight, but I shall try to lift, in my
own humble way, the debate from the
level of angry passions and examine
the proposition raised by Mr. Bhupesh
Gupta’s motion from the constitutional
point of view. I shall, therefore, not
refer to Naxalbari. I shall not refer
to the hundreds of gheraos that took
place 1n the unfortunate State of West
Bengal. ..

SHRI BHUPESH GUPTA : Nor, I
hope, will you refer to the fact that
after defeat in 1952, you were made a
judge by the Congress.
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SHRI DEBABRATA MOOKERJEE : |
Nor shall I advert to the reported flight
of capital from that State. It would
not be necessary to refer either to the
loss of millions of man-hours and the
losses in production value to the extent
of Rs. 34 crores.

SHRI A D MANI (Madhya
Pradesh) . Where did you get these
figures from ?

SHRI DEBABRATA MOOKERJEE .
These will be borne out by public
records, and I believe they are correct.
It 1s not necessary for me to refer to
cases of intimidation and even of
political murders committed during the
rule of the United Front Government 1n
the last nine months I shall not refer
1n detail to the statement of the former
Chief Minister, Mr. Ajoy Mukherjee,
who lamented that he should have
found himself 1n the company of certain
persons who constituted elements in his
Ministry which, to say the least, were
desparate. He even went to the length
ot saying that some sections were own-
ing extra-territorial loyalty Those are
matters of recent history But leaving
all that aside, we have to examine, if
possible, in a dispassionate manner the
constitutional question raised by Mr
Gupta I must say at once that always
upon a question like this, two views are
possible I only hope that Mr Gupta
and his friends will have the patience
to listen to what ‘‘the other fellow” has
got to say This House will then ¢ ome
to a decision The Government has
already reached a decision and 1t 18
for the House to debate and to decide
whether the decision that has been
reached 1s a correct one.

In the first place, I wish to tell the
House very humbly that 1t would be
entirely wrong to think of British
precedents 1in this country. They have
developed there conventions over the
centuries which guide them Here we
have a rigid Constitution which must
be 1nterpreted in a way so as to
see that harmony prevails.

SHRI BHUPESH GUPTA :
interprets it ?

SHRI DEBABRATA MOOKERJEE :
This House will interpret it.

Who
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SHRI BHUPESH GUPTA: No, we
want the Supreme Court to interpret it.

SHRI DEBABRATA MOOKERJEE:
When the time comes, the court will
certainly not hesitate to put its own
mterpretation upon 1t. According to my
reading of the Constitution, a Gover-
nor has functions as well as duties In
the discharge of his functions, normally
he 1s guided by the advice of his Minis-
ters but the Constitution provides that
he has to discharge his duties also.
There discretion comes 1n It i1s his
judgment which entitles him to say that
a particular course 1s to be adopted or
a particular course 1s to be avoided.

SHRI BHUPESH GUPTA .
all under our Constifution.

Not at

SHRI DEBABRATA MOOKERJEE :
I am not anxious to hear once again
the view expressed by my friend, Mr.
Gupta. The House heard him and the
House will before long come to a deci-
sion. I repeat that if the matter is at
any time taken to the courts, the courts
of the country will never hesitate to
give their verdict (Interruption) I
am asked why the Government of India
did not think it right to refer the Joubt
entertained by the Cabinet of West
Bengal under the provisions of article
247 to the Supreme Court for the
solution of those doubts I submit, Sir,
the article itself forbids such a refer-
ence I believe some at least here are
well-posted in these matters and they
will, I hope, bear me out that the
Supreme Court alone possesses the
jurisdiction to decide whether 1t is
going to give its opinion or not In the
second place, 1t is only the doubt of
the President, that 1s to say, of the
Central Government which is materisl,
not the doubt of a State Cabinet. The
Central Government has had no doubts
rightly or wrongly and, therefore, this
reference would have been incompetent.

SHRI BHUPESH GUPTA : Sir, May
I refer him to article 147 ?

THE VICE-CHAIRMAN
AKBAR ALI KHAN): No,
Mookerjee is not yielding.

(SHRX
no. Mr.
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- SHRI BHUPESH GUPTA : He has
not quoted the correct article. It is
147 and not 247. It says:

“In this Chapter and in Chapter V
of Part VI, references to any substan-
tial question of law as to the inter-

pretation of this Constitution shall
be construed as including references
to any substantial guestion of law as
to the interpretation ... or of any
order made thereunder”.

Any question can be referred.
(Interruptions.)

SHRI DEBABRATA MOOKERJEE :
I will only say that it is most ungraci-
ous on the part of Mr. Bhupesh Gupta
to interrupt like this.

SHRI BHUPESH GUPTA : It is most
ungracious on the part of my friend
over there to wrongly quote articles of
the Constitution.

THE VICE-CHAIRMAN (3HRI
AKBAR ALI KHAN): Mr. Bhuoesh
Gupta, please sit down. (Interrup-
tions.)

SHRI DEBABRATA MOOKERJEE :
I said that the very opening words of
article 143 set all doubts at rest. The
article says :

“If at any time it appears to the
President that a question of law or
fact has arisen, or is likely to arise,

, which is of such a nature and of

. such public importance that it s
expedient to obtain the opinion of
the Supreme Court upon it, he may
refer the question to that Court for
consideration and the Court may
after such hearing as it thinks fit, re-
port to the President its opinion
thereon”.

SHRI BHUPESH GUPTA : That is
what the Chief Minister asked. (Inter-
ruptions.)

SHRI DEBABRATA MOOKERJEE :
I say as an aside to Mr. Gupta that
it will do good to his soul to listen o

* me patiently.

SHRI BHUPESH GUPTA: Whet
v+ will it do to my heart if I hear such
" incorrect version being given of the
" Constitution ?
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): If you want
any tonic for your heart, you can go
to somebody else, not to Mr. Mookerjee,

SHRI DEBABRATA MOOKERJEE :
I am anxious to please, Mr. Bhupesh
Gupta. I shall not disoblige him. 1
shall read it once again. The opening
words are :

“If at any time it appears fo the
President that a question of law or
fact has arisen,..”

Therefore the President is mentioned
and he cannot be equated with the
Cahinet of West. Bengal.

SHRI BHUPESH GUPTA : The
Cabinet requested the President to refer
jit. The President acts on the advice
of his Council of Ministers. And the
Council of Ministers here should have
advised him...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please sit down.

SHRI VIDYA CHARAN SHUKIA :
8ir, evidently Mr. Bhupesh Gupta doues
not want to hear any views which do
not conform to his views. He has no
patience to hear us. (Interruptions.)

SHRI BHUPESH GUPTA : He does
not remember what he has read in the
Constitution.

THE VICE-CHAIRMAN (SHRI
ARKBAR ALI KHAN): That is not
right, Mr. Bhupesh Gupta. I won’t
allow it. You should not make any
personal reference to anybody, saying
that he does remember or he has for-
gotten it.

SHRI T. CHENGALVAROYAN
(Madras) : Let not my friend, Mr.
Gupta, consider this as cross-examina-
tion. We listened to his speech, right
or wrong, wise or otherwise. So let
him also have the patience and grace
to listen to us.

SHRI A. P. CHATTERJEE
Bengal) : Mr. Vice-Chairman, on a
point of order. Would it be in order
for a particular hon. Member f{o say
things which . were never said from {his

(West
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side ? It was never said from this side
that the Cabinet of West Bengal could
make g reference to the Supreme
Court. It was said that the Cabinet of
West Bengal requested the President
to make g reference and the President
was advised by the Council of Minis-
ters in Delhi not to make a reference
and that was criticised. But Mr.
Mookerjee was saying as if we had said
that the Cabinet of West Bengal should
be empowered to make a reference to
the Supreme Court. That is not what
was stated. )

SHRI DEBABRATA MOOXKERJEE :
IFf you will permit ime, I will deal with
Mr. Chatterjee. I know him only too
well. What was meant was that it was
the Cabinet’s wish that the matter be
referred to the Supreme Court for its
decision in terms of article 143(1). It
was just intended to be routed through
the Government of India. The Govern-
ment did not think it right to make
that reference.

Then, Sir, I was going to point out
that it is always open to the Supreme
Court to decline to exercise its iuris-
diction in terms of article 143 (1) and
the word wused is ‘may’ whereas in
sub-article (2) the word used is ‘shall’
and therefore mandatory, The point
that I am trying to make is, if my
friends opposite will have patience to
hear me, the reference to be made

should be a competent one.
5 .M. That reference has to be made

by the Government of India
alone, that is to say, the President of
India. The President did not think it
right to refer. The point now is, politi-
ca) capital is sought to be made by
saying that no reference was made
although the questions involved were
questions of law and fact and were of
such public importance that they deser-
ved to be considered™ By The Supreme
.Court. I opened my speech by saying
that on a question like this where con-
stitutional propriety is involved, there
is always scope for difference of
opinion and if I claim to-day that I am
infallible, I should consider myse 1If to
be the wisest fool in the world. If
similarly Mr. Bhupesh Gupta-—who
seems to be displaying tonight a
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kind of finicky coxcombry
associated with youth, I
dare say he is past middle age—
claims he alone can be infallible,
he will ruin his argument by taking
up that position. You have to state
your case and you do it with all the
force and emphasis at your command.
If I have a different case, I put it
forward and if eventually the matter
comes to the court, the court will fear-
less of consequences give its decision
and the Government of India, I am
sure, will accept that decision with a
bowed head. The question is not that.
The questicn has become a political
one. 1 will not refer to the political
aspect of it. It has been expatiated at
length by several Members belonging
to different sections of the House but I
will ask you to consider whether in
terms of the Constitution itself, of the
different articles of the Constitution,
the Governor could be said to possess
the power of dismissing the Ministry.
That is the real question. If he has not
the power, the Governor I am sure, will
be put right one day at somebody’s
instance. If he does have the power,
all this hullabaloo will be forgotten and
no one will bother about it.

certain
which is

Democracy, it is said, has been tram-
pled under foot. That is the complaint.
Democracy in this country cannot be
crushed out of existence by mere
expression of opiniod that since a parti-
cular course of action was not follow-
ed, therefore, democracy was crushed
out of existence. Does the Constitution
allow it? I say it does—I may be
wrong and Mr. Bhupesh Gupta may be
right, I have the fairness to admit it—
there is always scope for difference of
opinion, but I say it does; I say that
the provisions of the Constitution give
the Governor the right to dismiss a
Ministry.

SHRI BHUPESH GUPTA :
provision ?

Which

SHRI DEBABRATA MOOKERJEE :
I have already said that the Governor
has not only functions, he also has
duties to discharge. Take for instance,
when a Governor appoints a Chief
Minister, whose advice does he seek ?
Who advises him ? No one. He advises



asx Dusmussal of United

[Shri Debabrata Mookerjee.]

himself There he does not depend
upon anybody’s advice So it 1s his
discretion and judgment which tell
him  ‘Look, this 1s the man who 1s
likely to provide a stable Government’

Come to the next one He has the
right under the <Constitution to be
informed of all proceedings of the
Government , he can ask for informa-
tion, he can ask for supplementary
information and he can compel infor-
mation to be given to him That means
and 1mplies that he 1s not a dummy,
he 1s not a constitutional figurehead He
has his duties to discharge Come to
article 200 The Constitution gives him
the right to give his assent to a Bill or
to withhold his assent Who advises
him ? Does the Ministry advise ? No
And not only that. There are circums-
tances 1n which a Bill passed py the
Legislature may seek +to trench
upon the powers of the High Court—I1
say that by way of illustration He at
once makes a reference to the Presi-
dent and reserves the Bill for the
President’s consideration Now examine
this case A Bill—that 1s clearly the
effect of the provisions of the Constitu-
tion itself—when passed, would mean
and imply that i1t has the support of
the Miinistry which enjoys the ronfi-
dence of the House Therefore, 1t has
majority support Still the Constitution
gives the Governor the right to say
‘No [ do not agree with this Bill’ Who
advises him? It 1s he who advises
himself That 1s our Constitution
That 1s not how Mr Gupta reads it but
that 1s how I read 1t

SHRI BHUPESH GUPTA Tell the
provision

SHRI DEBABRATA MOOKERJEE
Turn to article 200 That article g'ves
the Governor the right to reserve a Bill
for consideration of the President Does
the Ministry there advise ?

SHRI BHUPESH GUPTA You are
not reading the articles, you are putting
your own words

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That 1s not lair.
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SHRI DAHYABHAI V PATEL . He
has got into the habit of getting his
own way with the opposite side that
he cannot tolerate a difference now He
has dictated to the Congress all this
time and now when they differ from
him, he 1s upset

SHRI DEBABRATA MOOKERJEE :
I am anxious to go to the ends of the
earth to please Mr Gupta I will, to
satisfy lim, read a part, not the whole
of 1t because I do not have the time to
do that.

“When a Bill has been passed by
the Legislative Assembly of a Siate
it shall be presented to the Gover-
nor ”

I am leaving out the unimportant part
of the article—

“1t shall be presented to the Gov-
ernor and the Governor shall declare
either that he assents to the Bill or
that he withholds assent therefrom or
that he reserves the Bill for the con-
sideration of the President”

Who advises him ? He advises him-
self I take it, when a Bill is passed,
1t 15 passed upon the advice of the
Ministry by the majority of the
Members of the House Yet, the
Constitution gives him this right either
to gwve assent or to withhold assent
Therefore it 1s not right to say that
the Governor must willy-nilly In all
cases, In all conceivable cirrcumstances,
act upon the advice rendered him by
the Council of Ministers

SHRI BHUPESH GUPTA But how?
It applies to all provisions

SHRI A P CHATTERJEE Yet my
friend says that the Constitution itself
embodies that status of the Ministry

SHRI DEBABRATA MOOKERJEE :
I did not say that I say the Governor
1s acting on his own in the matter of
giving or wifhholding his assent fo a
Bill So the Governor has the right
to give his assent or not to give his
assent (Interruptions)

Sir, 1n the case of breakdown »f the
constitutional machinery, under article
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356 what happens? There 1s the provi-
sion that the Governor will apply hs

independent mind to the things happen-
ing in the State under the tutelage of

the Council of Ministers (Interrup-
tions.)

SHRI BHUPESH GUPTA * Article
356 does not come 1n without a

Proclamation by the President

THE VICE-CHAIRMAN {SHRI
AKBAR ALI KHAN) : It 1s very unfair
to go on interrupting him You should
listen to what he says.

SHRI BHUPESH GUPTA . But he
says wrong things.

SHRI SRIMAN PRAFULLA
GOSWAMI (Assam)* We patiently
listened to Mr Bhupesh Gupta’s one-
hour speech and he should have the
same patience to hear others If he
intends to disturb like this, we could
also disturb him during his speech.

SHRI R S§ KHANDEKAR (Madhya
Pradesh) : May I request the hon
Member to read article 163 which
provides for the discretion of the
Governor only in certain matters ? And
he should show the article where discre-
tion 1s given to the Governor to dismiss
the Council of Ministers.

SHRI DEBABRATA MOOKERJEE :
Sir, 1t 1s difficult to answer so many

questions all at one time But there
1s a silver lining 1n the cloud
SHRI BHUPESH GUPTA : I do not

know what happened to you when you
were a Judge.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) It 1s not right
to make such remarks

SHRI DEBABRATA MOOKERJEE -
I will just 1gnore them, because he 1s
saying things which sound like prattle
He 1s getting incorrigible and no one
can control him

SHRI BHUPESH GUPTA : Also you
should not go wrong.

SHRI DEBABRATA MOOKERJEE :
I say that when the reference 1s made
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to the President about the conditions
obtaming in the State, about the way
In which the Ministry has functioned,
and the Governor reports to him that
there has been a breakdown nf the
constitutional machinery, he acts on his
own. This 1s what I claim to be the
real constitutional position

Now much 1s said about the ‘pleasure’
theory, and 1t 1s said, “Look, the
‘pleasure’ theory does not mean much”.
Normally I am inclined to agree with
that view. But I would ask you to bear
1n mind one circumstance which clearly
emerges from a dispassionate study of
the different constitutional provisions.
In the case of Ministers, 1t 1s provided
that they hold office during the pleasure
of the Governor You get the word
‘pleasure’ in some other context also,
1n the case of tenure of office of public
servants There also you get the
‘pleasure’ theory adumbrated in the
Consitution But there 1s a great gulf
of difference between the two, and I
propose to show the difference [t 1s
for Mr Bhupesh Gupta to accept 1t or
reject 1t, but I claim that this interpre-
tation 1s the result of a dispassionate
study of the different constitutional
provisions Sir, 1n the case of ‘public
servants’, you get the express words n
the Constitution, ‘Subject to the provi-
stons of the Constitution’ Those wcrds
occur 1n the article dealing with public
servants, who hold office during the
pleasure of the President or the
pleasure of the Governor The ‘pleasure’
15 circumscribed , there 1s restricted
‘pleasure’, where one holds a civil post
during the pleasure of the Governor or
of the President, as the case may be.
That is subject to a primordial conside-

ration, I mean, the exercise of that
pleasure 1s controlled, first, by the
provisions of the Constitution and,

second, by the laws that have heen
passed by the appropriate Legislature
In the case of civil servants serving
under the Government of India, i1t will
be Parliament, and in the case of civil
servants holding office n the affairs of
a State, it will be the State Legislature.
But the exercise of pleasure in relation
to Ministers is unqualified So there is
no denying the fact that here 1s scope,
considerable scope, for exercise of
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discretion and judgment on the part of
the Governor.

Dismissal of United

Now take this case, Sir, the unfor-
tunate case of West Bengal, for which
the heart of Mr. Bhupesh Gupta bleeds.
Here the Governor wanted, or rather,
requested the Ministry to hold an early
session of the Assembly so that the
question of their being in a majority
or minority could be finally decided.
But for one reason or another, to which
it is not necessary for me to refer, the
Ministry did not agree to the request
for an earlier session of the House, und
they thought it right that they shculd
stick to the original date which they
had conveyed to the Governor. 1 ask
you, Sir, to consider this position. 1£
it is the duty of the Governor initially
to satisfy himself about a particular
gentleman, whom he is choosing as the
«Chief Minister to head the Council of
Ministers, is it not his duty also to see
that the Chief Minister continues to
enjoy the confidence of the majority of
Members of the Legislature? During
the inter-session period, between six
months and six months, there may be
floor crossings, and it is true—no une
can deny this fact—that in this parti-
cular case quite a number of legisla-
tors expressed their intention that they
were no longer willing to support the
United Front Government. The Gov-
ernor, in his own way, rightly or
wrongly—the future alone will tell—
satisfies himself and he reasonably
believes that this Ministry is not enjoy-
ing the support of the majority of
Members of the Legislature. (Interrip-
tions.) Listen, Mr. Chatterjee, please.
(Interruptions.) I refuse to be heckled
by you.

SHRI A. P. CHATTERJEE : But you
are saying things which are not in the
Constitution.

SHRI DEBABRATA MOOKERJEE :
I will say this, Sir, that during this
period of inter-session there may be
Ordinances passed because the Legisla-
ture is not in session, and you must
recall that these Ordinances, just as ail
other executive acts, are made and done
in the name of the Governor. Now how
can he, willy nilly, be a party to laws,
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which may conceivably levy taxes on
the citizens of the State, when he is
satisfied that the Ordinances made are
being made at the instance of =2
Ministry which does not enjoy the ~~nfi-
dence of majority of Members ?

SHRI BHUPESH GUPTA That is
not at all the Governor’s function.
The Governor’s function is to pass the
ordinances that his Council of WMini-
sters advise him to pass. It is not fcr
the Governor to enter the political
arena and decide whether a particular
Chief Minister has a majority before

he signs an ordinance. Where is it
stated ?
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): You sit down,
Mr. Gupta.

SHRI BHUPESH GUPTA - Sir, you
are asking me to sit down, but he is
putting forward such an absurd argu-
ment.

SHRI DEBABRATA MOOKERJEE:
You may put up with arrogance, but
when arrogance is united with ignor-
aunce it becomes intolerable.

SHRI NIREN GHOSH : That is the

British arrogance of 1935. (Interrup-
tions.).
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : Please sit down.

SHRI DEBABRATA MOOKERJEE :
If such things are done when the
Ministry does not enjoy the confidence
of the majority of the Members that
will lead to legal, political and moral
mess in the country and that is why
the Constitution provides against it.

SHRI BHUPESH GUPTA : What is
he talking ?

SHRI DEBABRATA MOOKERJEE :
It is wrong to look to British prece-
dents and to allow ourselves to be
guided by them. We have given our-
selves this Constitution and we have
to go by it. We should 1ry fo read it
and try to harmonise the different pro-
visions to be found in it and then
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arrive at a solution. It matters very
little whether Dr. P. C. Ghosh is
Chief Minister today and it would
matter not much, I say, to the people
of tWest Bengal if the United Front
Government were to walk back to
power for a short spell after the 18th
of December. There is that possibility
also and the Governor has not siocod in
ithe way of that happening. They can
stage a come back if they like, provid-
ed they prove that they enjoy a majo-
rity and the Governor acted wrongly
in having dismissed the Ministry.

SHRI BHUPESH GUPTA : Yes, put
the army in the streets and take pos-
session of the Members.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please sit down,
Mr. Gupta.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) Sir,
may I request Mr. Bhupesh Gupta tc
see that it is not necessary for the
Chair every time to ask him to sit
down ? Let him allow the hon. Mem-
bers to finish their speeches and I
will give him the reply.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) Yes, these
interruptions take time. He has already
taken 20 minutes.

M TEEREN : JIEREAET

arge, asft 3T A DEw dfs

gadl AqAr A9 @y @ @fed

Ay fforg

SHRI A. P. CHATTERJEE : How

much more time will be giving him,
Sir ?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Please listen to
him. ‘

St weRmEw S, gled
A AEsi ags # Ay afwg
aft g% fogar ama iR a4l
foqr & 39 IR ATAT CATSE TEY
AT, IAFT cATEE FE AT ALY,
AT IAR IYAT ATZE AT FT
Axr Hfaa
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SHRI A. P. CHATTERJEE Sir,
the. . .
THE VICE-CHAIRMAN . (SHRI

AKBAR ALI KHAN) : That will do. If
more time is taken, you are responsi-
ble.

SHRI A. P. CHATTERJEE
long will he take, Sir,
the Constitution ?

How
to misinterpret

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) That may be
your view.

SHRI DEBABRATA MOOKERJEE :
I will not waste more time on the
friends of the Opposition. I will cer-
tainly devote my full energy and
attention to the House and bow down
to the wishes of the House. I wish ta
conclude by saying . ..

SHRI BHUPESH GUPTA : To which
group do ycu belong ?

SHRI DEBABRATA MOOKERJEE :
The Constitution lays upon the Gover-
nor the sacred duty which he has to
discharge and the oath which he has
taken obliges him to defend the Con-
stitution.

S THATAW ¢ feazxrEma &' S feEr-
=T F7 afwg |

SHRI BHUPESH GUPTA
this is how he is defending it.

And

SHRI DEBABRATA MOOKERJEE :
Maybe, the way in which he is defend-
ing it does not please Mr. Gupta. May
be, some day, sooner or later it may
please his other compatriots of the
United Front. But that is wholly
immaterial. It does not matter who is
pleased or who remains displeased. The
only relevant question for consideration
in the motion raised by Mr. Gupta is
this. It is very simple and very
straightforward ; perhaps he was over-
powered by sleep when he drafted it so
clean ; he has sullied it since by refer-
ence to the political situation which
does not, strictly speaking, bear upon
the motion at all. Therefore, I say it
is the duty of the Governor to serve
according to his lights. The cath
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.obliges him to do what he thinks he
should do in the discharge of his obliga-
tion to protect the Constitution and to
defend the laws.

I shall conclude by reminding the
House that there is an article in the
same chapter which gives reserve
power to the Central Government, to
the President, to deal with a situation
which has not been expressly dealt
with. That is article 160 which says
that the President may make such pro-
visions as he thinks fit for the dis-
charge of the functions of the Gover-
nor ot the State in any contingency
not provided for in this chapter.

SHRI BHUPESH GUPTA : How does
that come in here?

SHRI DEBABRATA MOOKERJEE ;
It comes in a hundred ways.

SHRI BHUPESH GUPTA :
does it come in here ?

SHRI DEBABRATA MOOKERJEE :
If you say that it does not come in I
can only pity you, Mr. Gupta. I have
_nothing but unqualified pity for you.

SHRI BHUPESH GUPTA: Not
qualified ?

How

SHRI DEBABRATA MOOKERJEE :
That article says that the Government
of India has the power to give direc-
tions, the power to get over a difficult
situation which has not been contem-
plated by the different provisions of
this Chapter and I say, Sir, that this
is one of the occasions where the
President may very well indicate in
which way the affairs of a State will
be conducted, because there 1s no
express provision for such a situation.
Any situation or circumstance which
has not been envisaged and has not
been provided for can be dealt with
by the President. Small wonder then
that Mr. Gupta should be found
scratching his head and crying in des-
pair depending only on political shib-
boleths to answer the question which
he himself so pertinently raised, the
question of constitutional propriety of
the manner in which the Governor of
West Bengal has acted.
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SHRI BHUPESH GUPTA : You see

the Constitution. How does this provi-
Sion come in here ?

THE, VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is all
right. He will reply to all the points.
Why do you worry? Now. Mr.
Rajnarain.

H qEANIAN . gEAT q1ZA
JITAN Az, § AR grer faanar
g awrfag agedt & feagq Fear
frag N w797 g g T M N
FT & g

ot avrm (gfamr) :o9aT ¥
7g garl
. TwAR@W : qEAT T fa@Wr

a1 dfema & wET W S &
ITET ATT & AeqqT FX, FIT F1 |
gagy & fRT F a9 qwy qo
g I AR, A@SH A1, F
T W4T | gAR BT oF agd=a
9 | gITEAT AIET N IARY ATAG
# uFaaue fag qen aga T Ig
9 @ §IT AT QA AT Ay
gt & FT &1 F agwm fw aw
aq T a9 qasl, 4fF a8 297
auad & % gr o €, gn wfama #1
w9 w3 g, zafaq gt am
FGT | 7 STo yafag St 3%
= ¥ d54¢ TEAT FW AT 9AY
frags Fewm f5 9 v T aqfw
g S FFEen ® A@ e diar g
1T ag 9 947 § @) afeal afzat &
gfag @@ sawm gifas Qar g, 3
8% wEar ags faear arfed

§ &g TF P Y AT | qF
wasT arga ¥ AT=8% 160F1 G Fvar,
FOET g AT FATY | @A AR IF:
“zg segma ¥ 3aaew 7 A g€ A
arEfersaT & ...
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=t A% W 107 AfFg

S IEAEW 0 g8 J ATA
qEd g ...
THE  VICE-CHAIRMAN  (SHRJ

AKBAR ALI KHAN) : If you read in
English, he will appreciate it better.

= TRATTAN : g AT ZIFTAT
TWE T 98 T8 IFRE : ‘30 FeATT
¥ gqaeg 7 4 gf e arvfEmsarn
#F sy 3 TeAO & FAT F fragd
¥ fag wswly, war sfaa ang,
FAT g I &RT |7 UsAT A,
o Fif g F1, a8 afewiz grfax
§ 5 = wrar 3f=T and Far fa3a
Suafraa =3 off gad S & fag |
qaeT ot F1 g% grfad agr g o
fra ang ot g3 A 3 fgawr 7
dgr g1 9a% warfas #m 3 4 ¢

— > P

oW (st awa ae aw)
IEN ga’ arfesen 1wT PrT €

Y AFAREAN ¢ §F UF OF T
AT TG g, AT TSR AL | H
Ay feamr F aFT A T awar
g T A7 AgAT § AT AR F
feam M AFT F 1A T anF T
qr @ g ofwa, fF ast aga §
“ATeER 160 F A AR F faar
160 F1 IGT FH AT T JIAT T
qr gUAT I g F qIT A afer
gu T ) gEmT Ay g a1 W fraga
Fenr fr 3g afmr & qam 1 390
T H I
SHRI DEBABRATA MOOKERJEE :
I will take it.
I will be happy.
st uwmTaw : f@q  @Fwss
20037 FgaT § “fagusi e aqafy
S TeT # fama W g, (e
faur ofteg a® s # f9um
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WA F A gEdl gra fif fadas
qife ax fear wr @ a7 ag wea-
Q& awy  3qfeqq  fegr aramy
TG U Ag feq w7 5 9z
fadas 9z ar @ ammfr Rar
7 oamafs AF Farg wwar fadgw
F1 Tregafa % frarerd <faq st aary”
a1 Agafs 2 1 @ A usafy &
qara A9, W AW Aifag sady gkt
A &, ad A%, T wafa F g
weit—fT w9 fear a0y gaeE e
faars A= 3 9@ 1 9= fagm #ew
fee za® 97 I @ arfgr ¥
fagr gar g f5:
‘aar TSI & Ang yafy
% fag @ Sar g @1 A 3y
gz sqAfa 7 Qar’

| AT Mg B (Frafadtag)
(T 8

& TCEAIEN ¢ AT F 1 zER
e fagm Az 3 g ¥ el
77 fagas F ol 3 gu faduw
FI AET KT GHAT TS § Ay
@ & amF wfed swar agar
§—®eT 3 AW WIT F ArAEAT
geer fausme &, gAR @Ew &
aar e o= fag €. . .

st Me wwEfe : s ofr fag
gar fgar

gaawes (it s w= @) ¢
gT® Ay fag #F qar fgar?

ot TMARWS 1+ gF AR &
ag fag =4, F1$ fagr, S, w38
giar arfzo) a
ag F@F FU @ T fr
arfgr o AT 7 T8F IET 790
frgr 1 oy, s AT afgwr g ag

faam dew #18, S A afaF
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[»fr <rsHTRET]
¢ ag e F1E A R AR
agarg oo wast A ¥ v
gfgse faam deRt 71§, Faarr
Fed FN IV F QWG FAAETE
AFT & I TS fwz
o qast agg A A sfawr &t
wraﬁrr frar afiT AYY AT @
THREAE Z fear 39y A |, Tar
it gar & ana @ O WE T
At 3@r ST 143, AW, 7 I

RO Y AWE -

st 7% T@T W A g Ay qfA
| TALFT 7T AT THATATT |

Y UFATCER  © IAL VAT F IT
sfafys ase A AT F@ D
sfiFT X U ara fag w0 S ST @
dEg W aE AN gAT & AT §IF
# %3 7 %3 T T RATIA THATT
gsﬁr fear rnsgqfa TR ST 6
fs 1434 TEIFIA Irq%rsﬁrgsﬁw
R N T TwA » g G fear
| ® aER #1 qqTHT ATZATE SR
awg = agTer  AIFOE S 7
AT . agafe &1 sam fwar
AT SR za wEd ;| gim &
g oA ¥ fag W frar, 3ad
fpdt w1 F1E qFAW A gAT 4 F
auz @8t @ wr g f arfex G
xe ¥ fFeq T AT T @ AWK F
ferrr A ArE T AwAr 4T faar &
fr zax feumr & #$ asSra@
SETAEl o1 TG | AT I A
qrea #1 aveR ¥ faqea fear weg-
qfy of & & siw 3@ AGW F 97 &
gefra FE A A ST A A A gsr“m
ANF F AT A FuW gH AT
@ AR q=r Fan e ar ) Fer
FqT ¥, ToT ag & o arfed fr @
AT & Wagd AfrHER’ A e
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¥ afyFe ¥ gag §, WA FAA
¥ gdg ¥ uF gaurtas gvuqm ATl
& g Far wreg w7 Y 39% qAfAF
FM @ | vaF i wd fwar @,
g gATXT BAM & | 98w F1 A
#4178 T, I8 FH F A A B
g # 341 A §, e & w1 AT
2, aF @ 9ifgd | A gANE-
¥ 97 % g | a1 § oA L@ AT
¥ fipe fage se0 amd afa &
TSt A1gF ST q A% A & feAr
F123a 7 43,3 goal g7 | ag femw,
feqmdr a3y &, femwh & M
FIT &, wAaT ¥ Ay FqrE oA
uF e ot &, oF agfa WY g, SwaA
uF wiga o &, fawew o1 & AT TF
sffea §¥ 1 Stwaa § frav & agtite
fagm § afaq | 99 9F § JAqT
¥ af S9N a9 qF  qwaA AenI
&Y | S TF TN Y AT, AT
oF FA A AT, TF AN A ATR
T AT O, TAGAT @A AT
aaf B, adt &1 fadg mF
qiaT g f s #1 avare & gra feet
wa¥ X gim ® I g fag
AT F AR G T IR AAG FF 4T AY
Feg 1 ALFR {7 Wwegdly F g

FE & 7T0 A FAF i A7 7y fear;
wwE 0 79 ¥ ag fada g ey,
FAFT—Sa T AR fAr aswm gax
St oft #2AE | THGT FTAA § TR
FT 37 qaM™ A (T & ganifea
FTAT fHad 3g Ay ) 9g9d ¥ afwora
FTAF | AT AGGA H qgAT AT
arFT §, dud fJymr &Y @ ¥, .
ATTHT | AT QG AAT qIT -
AN gag @ fx agi Swda w1 fAdy ‘
g oux Swax &1 ey ) o g,
zafaq & argm fo qa aga gardr
TTHF F3 FU FL SR AR 39
T A gIATH FX1 7 AR zafag
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are 1T gfra Fwar g, @aifaq s
g #ify & 9% afy sirr w@Arg
§ Adf =gar I fewm ¥ %®
odY wEdr 9 g fr g w99
fagerash 3 €= ¥ @, 3 TR
foelt v Jai wa WA § ...

s 97X [@T : Y¥SIY, AL UF
A FT FIF I | TN AT FEI
fx awgwg #1 agwa ¥ qfafa
FIX F7 AfgFIC AT SAIT &, 39
QTR F ITEY, Fl A FT J797
IF agna ¥ @ grar fx faum
awl F gARN AT qF #FET Q)
fFd4 a7 # agag # qfcod ax
A%, IR G A, 997 T@A
aige FY gEEQ A w1 gy e
T TR TG FT OgAT & AT AT
amFy afewar d AFRT?

$ft wAREAN ;s W FE}
o 7w =S fsrrar gar 4, fawmy
gy, I & T ge90 | UE fawg
wE ¥ ag Y9y g a1 gurd qdig
T g1 IFAT 2| q T A FAATAT
ATEAT : Fad F1 Froft 1 st
T FM, 37 A1 & UF & faam0
g SerAq Fr agHT ° oftom FA
F W 79 0! HeTHd Ft T@AT
§ oftrg @7 F1 AT AT W TR
¥z stal fr ag e R fear ..

ot o W7 : wf, v § wx

=Y TEATTEW  § UF 0F 53
AT T | ¥ Tl 9% A fadndt o,
g ATIAT H ¥ |

st w7 TRT ;s wEs
aSar faar, qar fear srar arfag ?

ORI : deT qEHAt J
o1 ;Fr fear 1 =N a57 gt ¥
s M1 Aot gfgdmar & fear a9

8—62 R.S./67

[ 22 NOV 1967

Front Goot. in West Bengal — 682

wderT ag gar i oo do "o Wi
TEAT F AX 13 AT F T ATHT
#9138 q@ | 9wy gEst 7
Y fto Hfro MW F qgHT IATH FT
71 fzmn

st aFx T AT gq ged
¥g I¥ ¢ f T N avere w7
aqTely gaThy afgg fr | F ox
AT A T Argar g o amsr
@ a9y ¥ Aq ofwfw @ mard
ar agrae g ?

) AN ;T g WA
gfafma gar & dlc 7 a7 ofkafag
gET 1 EHTT w9 X gHIN A,
A & avdfr g w3 T sEw
o sfer & & za fwfesq 73 &1
g i@ s asg qasif faag qur
¥ F3F FT AT, FA7 ARG 97 1 _waw
¥y W st fafeag wa g
fe o= vswar 7 A T, Q)
38 awg #r wow wwst 4 fwa
19 qAT AT F IHAT qOrEAT &y
i FW F e & @it forar
g WA 91 AT F IaFT awde
FE | 4 78 W Fg7 & fro doe
galT ® Aaar ar f @ o sl
TCT AIEH ¥ A9 Y A, A gF ;o
Fagar o HT Mt qww Al
¥ 7¢ frqm ol dw F9
9 AT JHAIT qTN W F
T 9 A M HT QAT FT gwET
¥ @ | fex o8 wuw WiFme
¥ ag qFEAT g1, T@F wuF fe-
FIETF QTG AHFAT &1, T K Fd7
F U 9T AAT ATAT &, S STAGH
ggfa ® #ur FTeTmel &, 7w 3aE
arg I 1 gafae 7 s quft arge
¥ 9g AMAT g g v 7 9w use-
o/ &t usegfa 7 off saiEr afgam
} AT AR & 7 w1 UeHwre Ueqfy
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[3ff Tstrermor] T CF aE o
¥ oft gerrmar 7 g USAOA
1 7y feohma feas amr R fF
7@ A eer |, 99 arg fom ey
Hfqaee 1 W FT AFAT & 1 T T
T® | OO AT S ¥ of
el afgwre At o i
T A FE AR A 7 (Interrup-
tions) ® gt o< faefy @ fow 3
#Y 997 98 FATARATE, g9 AT §
waslt atgd & €1 Tt AAT § FMF
% angar g fr d F vg fag ardig)

Tt args ;N Feefraadr amg
I F) AT ATEAE, 37 FeeAr-
gy aEd &7 a8 a9 g1 O weawrm
9T 918, M FART TS0 G AAT ATAT
ey @ fodr o qhfae F1 60
FLAFAT & | TA TE T (T q@A
g ¥ &4, s ey gdr o qar
AT AR AF  JAA AT AGY 7
HF anar, g7 A A@E @
FrEAATRT aEd, A W Fwied-
AT AT § AT AR IqATE
g Togae SedEe ¥ ofr qerd?

Irawtsa (st JwaT w©) Aw) ¢

T ag A g faﬁam aq';ﬁ Eﬁf’l‘t
9w T FU :

&t T AT qwdx
arst gew ) e aﬂtatnfraaﬁfrt

faerer vl | .
(Interruption)

ag ¥ arfesw 160 AT 164
X mTamar § T 8gF ¥ amy
T "3y § faagq 3T Agar g |
azw ¥ gft wwdAlw azww, fadw
AT & qaqd o arga ¥ 7 98 frda
FEAT Argar g ¥ afewd 164 &
Tz wir @ 7g faar gar §: “qen
ot T fagfaq wwaae w70 1 Hw
& "ae =g Pt 6 fagfa weaee

[ RAJYA SABHA ]
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&7 WA AT FAUTF FAT AT AT
# gag-qda wft 9q 9T aww
F 18 &1 farg o oft AR Aw
AT o T TF ¥ mgES |rgd
g aF 98 T I fganr #® 3N
¥ g3 A st 3| qfe
a fra s<fear g awar gz
Al fagm 9% T T A

AT @7 AT qIgA FRl G
nieft St wY FIA T frogw A 1w
#f am ax¥ § I9% OB arFEa A
atfgg | T qEw w4t fre )
faqam *¥<@T§, TW™WP IR A UF
TR §, @S Argd | S| agEd
Tt %1 AT AT &, TSATA QTR
IQF( QF FAT9  F A0 a7 Wy
qZT IR ¥ fag gEETY | aAT AR
aw g ? wfs dawa , safeg ag
qGAT D AQT F A {AT 97 AGA
& ftw a1 72 araiafeq
afr §, sfefey § sswezz &1 v
FAgw T4 F FArA#T §, 9§ 4
AITF A7 g weaura s
ga & a7 F g@@Em fgRwT &
AZAT FIT | AT T ATYHF F AT
#1 JAT A, AIAT F IqT F) T
7fr 97 FT WX AZU FF ¥ fag
AN AN FECIwAR ST
g g | wR gfwdy  dTe &
Teqq F1 feAwr aar ) o g
ag Fgar & fF N swAg T A4
2, 3@ F AET HAT @AY T9q
gy & fag gamen | ge? oF taw
g St 9,  Fga 9 f5 e
#7 gt Wt & M afEy FT FwAT
AT & | T AT F) YT FET &
A g7 gAY Fqr FL AW ! A TH
fr AN F F17 9gqT T T OF -
Az st gF fam a7 1 @ & qAw
azeqt 7 %1 fAgea Fear  ArEar
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g % aar wwmare & fag ag sfaa
gt froag fedt 100 Rva & @A
AT TF 4G AreHY F) qEX HAT 92
#r e ¥y F fag gam fawd
18 Faq 25 ATAT § ; @ T@ q4Y
gram gl wd f5 awt g oy 3@
g @ Q7 guIIr ar FIAA |

| sitewg arsit (fagre) ¢ 20
AL F JGFRA TATE §, TG 4
qXg | WA §) TG

ft USAREY ¢ /7§ I,
agg 9 IsA & arfgaafaat
seqmr & fag M f5 gad wmw ¥ §
A% BT W g1 Aww ¥ afarw
164 % gak @s ax swim@r g foaw
7z famr gar g : “wfy aftag wsy
F1 fagrd gwr & wfg amfgs =1 &
IR v 7 ag FRAT & 5 Aiw
oftng amfer = @ faam a1
& wfgy g g9 T |
afazs Laarafafasdy &, = «@fx
aftag @t it faama awr & gfq )
COUZEIC I G AR AL SN A LA GO R
F g4 qrg dfagrw F fawiar ¥
A aga & arardr | “afqng”
Ty “usmara”’ @ /FF 9 | AR
e Affag |1 wsam g samar
qIEQ AT ATARITH  AWAT AT A&
g & rar wiaafier” @g waEr
dfyafeme & g8 = ¥ faama g
& ufs farxar g st ag fasderd
afmfz £y A 5 wad £

98 @7 1T AT T AT q@A
qrga g A7 ARAT § 59 1647
999 A F) ASHT AR § 2@, fwaw
e ats frargare @ ‘g Afa A
frafsa  wsgo FT qur e
afxay &y fgfi, Temm gew A
FOAAT F AT A9 UFTAH B
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TAR-9Fq WY A9 9 AT W
AN WA Fix Abfeeg 7 gasft aga
FE BF 3@ garafaw@ e’ 4
fAarma sga & artg Smar arar
g fa @t slv wfwafeag 7 e
wF g

SHRI DEBABRATA MOOKERJEE -
I feel I have been pilloried.

+t aomremer - fag e @eR
FFEY 4 AR AAW A& arga
3 ‘a7’ & fag mEr v ws
“garg” #T feard 1 S AT UIAIR
FIYaR grag aF /A7 Ay sg
qT  TET |

AT FA ATTF AHT TF AR @AT
gy g 1 gAR gy aszaraw Sff |
w1 g gaR fax zre fag wwr
qT fazemm g #lx 39% qard fs
garR agt ot AT et N s
IFFAT qoq §ATIT G AT AT AR-
AT A ¥ e w0 g fz e
AT At Sfr w1 ogeren 1 wfg
ey ey ot 3z w@ fr
T 3T, I FY USIAR  @AR!
BT | FFAINTAT A AT FRA &JT
qF g9 g X A7 H WA AT
1§ {5 qer = F aqR I UT-
g frfyF1 5 g, I ASAA
qer Wt Y aqg ¥ AArT fae A
Fg ot gear &, fodt &1 wage s
Feavar § fr aw g oot 77 W
zq fad T 9% WITITT F T@T W
e qAEE A FAqy qEesft
¥ zefrer footar faar @1 waEdl
AIgd, a8 AT HIHAT T AT | FFH
Fg¥d 7 oM A ¥ WRT AnA
qX

Y Tiew aoh . ATTHR A,
g2 ag F1 &RT T@E FT WE
Az dadq #r T w0 WE
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- TwERTEY o 5E % qe WA
M AT T T UF SAT {0 A
3fed, weg @AY 1 TF AFAT AIAALA
¥ frmza &% fear, weawm@  3ast
T g gATIATE, S zaw faar
ger g, femg s agwy ardf ST
gV FguT 9Ef & qQ0 W ASIAIA
Teq §A qar v wiww qEw e
0 AF I TG TTHATA FY FHAT AT
wady & faqre g v ag 3w
gz ay ¥4ty 3g s= g&w a1 4-
7fc1g ge st ) gafead gera alt”
e fag) mav T agh ox Ay’
s qdy faar war) s AEr 94
F1 T AT Q@ AT T 7T TATHT
Fig aAmfay’ arew aga gl ATATAT
q g JTAFAT A1 HE qer @Ay
G gE ATl I9FT WA A
F ge s xwer wiAv FTEEI6
FArfeag FTEEREET §, AT A+
¥ 3ENE & "Emftag #1 gefrer af
g ar g agar arfs dfaam
A 7 edfFar g g arfsa F1 =8y
Avg & gaawA Pear S iR awe
arg ) ag e gfeg, &, TR 3%
7 gl wATSIT FH AT FF A& Al
T MHAY, qET 9N A Afaufooz
s wh HY agh ax fageq frar g,
Taq wgfefaamfemr & & ag aua
AT A F A A A g
ATRT FFT ST AL AT § AT T AgAT
Z AT A i
SHRI DEBABRATA MOOKERJEE :

He wants to convict me out of my own
mouth. I would not agree to that.

A TewTEme : 3fad gr arfan
argT & frags adr $T 3@ € 1 A A
g fr zm aag ga AT #r we @
21wl gw ueaT qU AR 9T 3
fag darcady g .. .

[ RAJYA SABHA ]
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=t gRo qwo uvfear : gw A 1 e
AN & 97 a7 A qRg A9
T_Q;T‘l' | fofo

4

N aFTREAN - T0oag aifewa
160 B TAT, 164 &0 74T, 143 §)
TaT, g 356 AT AT ATfRE |

gagwteaer (st sFaT st @m):
g ar A vifet g A< a7 F
AR E

S TRATEA : A5TT, 3NF §, TAR
FIZA FHIRR NET FF B 4 v 356
®( FE I W& &I, 98 TAAAT T |
LA TATAY F| g qHAT arga
T frae fompr 1 gASTAY 97 g A1 FeE
Fiag gF ¢ Fag sfeea 3 azar
g U awwrR & et afssagfea
FIGF AT | T gt oFf
M e W gga™ =q T ot A%
gl F1 ATFIT &7 ATAAT AT a7 g
TET T AFM AT T AT Argaq
faaza fwar = fF g erlfes
Sifwa fr agt & "sgd A qii w0
qgT &1 ATFHIT 719 71 356 UF faqy
feafy a1 fa% sear g 1 3a¥ a8 A%
faar gar & ¢

“afy fpdt TS & TSI a4t
yagne ¥ wfqges faaw gz ar
aar L

gAY e AT gfgger a off &
T wsefy & fFdy g Ifa ¥
7g WA &t W {5 2@ 97 3 997
gfgarm & 95 F ®r g sz feafs
yamiFg agea; ¥ qfwafaa g g &
gt wregafy agr ¢ guAAr A FT
AFATE | AF FZT A FAT AAHRT
Qgear A7 ? agi agq @ iway wFAT-
i Azea g Fard ATz FrEgw
#f gar7 AR & qw 7 gy gEr



689 Dusmussl of Unite!

FAT G slgedl IF g0 T o7 1 T
SYT AT qgd dF G IIA THFT A
¥ faq o w2 a7d g 1 Afwe 9 qraaT
At g o agt Fla o gefy i ger
7S o fya @ sfamas smwaa®
RFTIE 48 % o | TET FIT 7 78y < |

st girawe At s e Fqfea

st awAREn - g fem Fogw
gy @aan  aifgr & fam 7t g7 4%
F gHIX gISiy S wmA g

g dr g e g & oma
am & gfvg fFag waq #9330
F ar & sfeq ag fv #gar agar g
fr Sar gary fax A =@ s wr
ZAIR. MG F FE WA B AT TG

A gasE awl : awe 75 &,
THaq ¥ aedr ¥ SFF1 ag 7E Tl

g

Y FIAROA : 5T, AEN Fg1 A1 89
ama & a0 | (Interruption) 3R
atfgfeas wiar awad #1 qaT ey
¥ 3 AT U T AT A
de wegfer & ey § Figa
AR AT S FWIRT #XHF 77l I
2@ el g7 3% @@ T &l
uE q@are & a3 gArR fwa b
atgs LT FAR UG 7E | 7T
gragdm st g fF aFe amad
ag FgT a1 % gaR A afrafag
gAd IART TB AA T ATI(G FW
£ | ga¥ s i sae Far g ag wlasa
SFEATN |TC 4 FAAT AT § TEAT
agar g sfogie o & @1 anef
wm fo Fma f FEE awne
AT S H AT LAY FGH T5AT
2 qg ofkaw Frm # Tge wEgfed
F FGET N A AT w9

[22 NOV. 1967 ]
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FIT TG ATE | TIqF AT 8 ¥ O
AT E gH T 1 4 Figa aTFR T A7
F AT I ST qrEd FgF AT
& T AT s oarsg gar fwa
A o Foagr wey A A i,
Ja  JrEq F U H A FY 67
TGN USAT@ A AT FIH FT
UF aTaT 92T A g ME WAA
T AT TFET TFT FF
ey § wg fewr war fy o oo
AR F LT FTH AT AT F( (730
g1 AT IfAw I F qAqr A
Tzaw FAE A AERY ©5 TG AT,
3% €57 AT FT, vex F1 AT
FGR ATER A AW F wfq qer 4
Al ©o

W AEWE AN AT AT 2
U 3 ar@ wedr . .,

Y VRN : Tx T AT Aj2A(
A 93 frw S 4 osrer afzaw
AT ® HAFU! AT | AT W IA
§ qar =Z% aiar O5 gare v arsd
FETE ...

o wfeww ardt @ & A T E |
6 p.M. L

St TSR ¢ Zw F A A
T AT; BF F1 INAT I G g
AAF AT AX T8 A YT IgT W4
¥ arx fqFed FIAT ARAT §, 0
grar w37 & fqazq wxar agar g
Had it g1 ATlRY fo Miefy wgi age<
AAAAE T2 FZT, AT Fgl, T4E
T | ST TN FI § TEEAT oA,
wieRT MY #, I w>A B wrei-
uTes, AT ATF, EEIYT ATET  ayT
&, YRR ATER FAT | A A9 fax
QA AGT S AT AT G Grav 1 Fan
97 A@T AT RY F TAT 4T Y
@4 fF g7 0F 9wy qex 3 aiftg »
frg ot AT TG §, AT F oA
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[# <]

F AT F1 AITFAT TR Ae@r A1EG
g g frar 9 awar 1 @i
Y 7 T8 AT——<Ends do not Jjustify
the means”. @ fafaga AN——T5
Fgar ar fF a3 sfaq 1 gmEa
fag ¥<a ¢, 3au Tgarar fr ars
#T QT TF ¥ @T AT &
FATT L A A Fg wrar e A
AT, F AT FF AT QWA
Afggare foar § 399 37 Ty a7
5 § 3T WiAT Y, g A oTAar w7
ara frgr g, agh & M e afear
FTaqaa fagr § 1 T e A
3q ufax wfed, fmy ag ag @
%1 ger far, wErgar fagie ¢, sag
ATTGAT IAX ST | ATT TR A
F QWX 7 AR W F J9T B
gfadt | FAFTL Al & fag
FF qAEN {5 R qAGT F 94
ATHqF F1A H, QF T FJy 5T 7
F FAA F AT F, 39 719
FH 1 fady % 178 F Ay
1 A & | V- I3 AC—AF a7
AT s ww, 57 T fv TN T@
FTUT GeA, T FIT (93T @A,
qed} g 49 ITT 9T @ | oF
F1H AT AT A F

¥ ag fageq searawar g fx
aRAT A qETSfrgg wx i d L L.

s w77 fav: F2 AN | A4
@F AT "I AT |

N VAR a4 g qF @
frge wor A1, ¥ gawr afefer
1 Fufan agad, fag g, aenm
gt 3@ Sfaamge st f fagse
Wl Q& T GE? e
& wgar Argdr § fF o1 7§ wwew
afeaa §, FfFw A wE &,

[ RAJYA SABHA ]
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FH &1 axw &, fadw afewr
NT aq7F ag AF T @ T4
AWR d FA & f5 za¥ qara §
gRAC A Tt qag & foa F @7
A GAAT T AT 4T 197 7 v |
T8 "awr freedia &, zay 7
NWATASY HXF A, A€ 7E) FTAFAT

ot wgtaR AW e gw AT av

Ja7 7

geawrere (st s e @m)
A fradfy I e ?

it wAret : 2faT oy g @
ferar & a7 Wwr w A7 @
g1 adfr A ghoro @ &
aft garR fax =Y fawz  awh
T frdeg FawE a8 1 s
FEX aqg Al d @ Fag wme
FAT SFMHF ST q2ar =7 T
AT AT f AT g & qqrg

9 zod dRE A,
a7 dreg AT,

w8 fw g7 7ag 7@ g,
w1 afg aqg ar Fitg |

S AT a8 g4 #7 eAr Fre-
FRE GAT T & 7FaT 77 & qear
@t fr ad sz 3a4) 737 gwe
¥, A AT, GT FT AR AT, 5
TN, THAF AT Y g@T FY, WAl
F qeh HQAN AT F) ewmT, var
TG FT 7 fgeaa qa¥ 7 wig ?

W gaT fag Werdl: 6 Ao 93 &,
MY 78 UFAdT 7T ¥ AT Agor
gy & |

SHRI NIREN GHOSH : It will g0 on

for three days. It is bound to.
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oY FE W& YAARAT S,
UF gaxr Er | g7 Aifwg —
YR AT FTA #XMg, Fig 7 T {g A1,
fagara oz @’ arac s faam

ot IEATCAN : FZT AL FET, A9
AT FI1F TAL &, 71 TETE |

grawTeRe (t wFET 9 a|) ¢
Ay S IIF FFTSEE AT § | gH
F W aF 34 fede F@gH FAT
g

SHRI NIREN GHOSH . The tiae
must be extended.

ot AWAREY ;. 37 fede aw @@
T w7 qifwardie @@ g Fra )

FagATeR (=0 SwE WS AW)
ZTW AR T AT W) AfEma ¥ ad)

2

st TRALE@S ;AR A
qTEa, N9 I ¥ @ew &< fgar, 99
B feell ¥ @ w00 9 7w ad
¢fF us g3 F qF rgr e fear
&Y wgt feedt ¥ 95 F7 F47 A |

FRaATEaL (= JHAT A @A) ¢
g fFadt ¥ ek @yaw ?

N uFAR@Y ;- wsT @ gfgAar
¥ afr a—"gfgaqrd L QTR
Fqr, AT-A17 Sf@wgar g e’ 1 g a
fgT 3471 grar &1

Iqgurens (it sFER S Am)
g fradl X A=t TRy & 7

ot TRATTAW : FIE 3T HT 4T AT
g

JUawTERE (= AHAL WS QW) ¢
fE g gar =1fgu)

SN TATRTS ;@S aigd fFaar
S g !

[ 22 NOV. 1967 ]
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IqawTeer (s st ool @ ):
FIIT FETqA F QRN 30 fAT2
fag, ® gy AT HIi giw fqee
AFATE

ol AT : H ATIF) AT TRAT
¢ fr & zrzw-fafez at ammr =g
A w7 fagaar difeg, fezar Qfsg
oA Ay gaEsi agg F1 w6 fzar
7 78 ved & faw qure § 1 8 ada
2 7 anY & fdle F37 § Q@ w19 sawt
% 9% ¢ | foay aTs37 %1 qu+
IRy frar, 39 3T adsse g
gAY A1 Wity Frar § 1 s aw frde
FTH &, FNE AATT q1a FIY &, FA
gfefa & arge 9@ & 1 AT gwar AF
q4FA g |

=t qRo uRo enfear : firdt ws Jraw
Fr MANAT 2T &, a7 ot Naar g

St IFTRM@O S UF FrgY F
AT ag7 &, I8 &7 g9 e Ay
TAT & &

St 97 [GT : FTIH IV q18,
g MW & A § Ak wrars &
fac srge &, @lsa wqaroger o
F1 AnzAaT =ifge fe § FaT 48 ¥ &
fFeT Agem &7 wraAd =g fradar
g1 q&l 7% 4 €1 98 4% 73T ¥ aFar
4 =g zrgw-fafaz adi a@ar s6ife
gAY §IT WA AFF ...

S AR Fi § gy Faifaa
g, At fafwe sraarg

St =7 S@v : {17 § TAITIRTA0 AY
3 ag «t frgga F=ar f5 anT s
UFAT FT gRAT § AFAT § T 39 9T
#1 AATRT vy ¥ fag sreva g€ v gaw)
T BFHI AT aFATR |

st AT 3a% faT 7 dar
g, A
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st et fag : JavRe ARA 7
78 FEATHT AT (7 6 3 aF AT 437 |
& ag s 3rear g fpoAm EH
wifen #) ¥ 9% ST W@T 8 AR
a%, 10 % a%, 1197 AF !

Fumwreas (S IFaT ¥@ am) ¢
stat qafess AFaT F AL, § TEAT
FRAT F(gal g 4t waarw & f5 6 aw
F1 uals f6ar a1 97 1§ QA TF
arar wafiea & 1 30 wafewq & waar
A F Frgar o1 0 S ®F 1 39 997 aF R
IHT TR & 4T T ATAT aFAT GqeAq
7T @1 gaT @ w1 arer faear
zet vaair @ A aggac g 5 @A
10 fraz &tz 3 9 AT T A X
|

A TRAACEATN . 4 AR AHAT &
fegza F7 fzar 1 7% aga & A,
st & @i 91T A o +7 fgarfr ane
g fediz #vd § @) g@F1 U5 3 1 gH
sqdr 7atar F1 9T E |

IqaweaR (S0 FFI A gW) ¢

5T a1 F15 4 92 qF S A1 § °

Y TERRE® . a3 g} FQ R
el ST WiQ KT AF(HA §, IHH|ITA
g fa T8 7o 7 q4q7 997 TA B
gt =, B sfaensad
=YY, AR AATT ATT G0 &, a8 13
QAT Aaqrd @47 g 1 zafAe, aEa
JoTHA GIgT TRITT, § AT AT &7
fa are gharfzar T aga M
F3 1 AT 9% 9o a frar far
q@s{t arzd 1 721 Fiaq HfA, g7e7-
Sz #q fifwg Fedizama F) fr q
fraat awme €

gaawreae (1 SFaR I wr)
Y A7) W ard 92 § Sarar 43y fzar

[ RAJYA >ABHA ]
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DR ANUP SINGH (Punjab) : May L
with your permission, say that the hon
Member has every right to feel that he
must be given the opportunity to
express his views The implication of
what he has said 1s that you have the
unlimited power to hold this House to
ransom 1t you feel about a subject so
strongly, that you can contmue to speak
as long as you like I personally have
very deep respect for what he said S,
I have tried to follow what he saud.
Unfortunately my command over the
Hindi language 1s not adequate. But I
have listened to him with the utmost
respect But the question 1s that we
may feel so strongly about so many
things like the Preventive Detention
Act, China, Pakistan and so on But it
you allow this kind of thing to go on,
{his House shall not be able to function
1t you go on speaking, when you
feel so strongly on a subject, and yuu
say that you will continue to speak
I think the hon Member knows more
about the propriety of the parliamen-
tary procedure than perhaps many of
us I had hoped that he would himseit
say that he would hike to speak "or 5,
17 or 15 minutes But to say that y-ou
cannot stop him because he 1s deeply
concerned about some subject, or ubout
this country or about this universe will
bc melodramatic rhetoric.

st wleaar fag (efrarm) @ &
T3 AT &7 FRar 97 fr ;) ga 9
gAY QH A AvAA AT VY E AZ TR
adr g w9 fx qEsll aed @ 7R
3

He has taken 50 minutes at ieast
Record will show that

THE VICE-CHAIRMAN
AKBAR ALI KHAN)

{(SHRI
Half an hour

= Afeqae fag : g A 9D A
AvE 3G T T | TIA QWA A4,
399 W1 ST AT AE @I, TR 50
farz a7 @19 £ 1 fazex @it ¥ 50
fgaz forar 1+ g% oY &V 91 #T AT
TG WA | AT 73 40 faaz faar §
qr ag S 9EEr @ W a8 98
Ay =ifag o7 |
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DR. ANUP SINGH: I think the
remarks have been misunderstood.

THE VICE-CHAIRMAN (SHPI
AKBAR ALI KHAN) : Let him finish

st afeae fag . W ad @ F7
w1 a1 Fr zaqar &t argw gak weaw
F1 o fadr | A9 e que F1F|
# ar we1 g, afeatorr & g fudt @
T AET W AT R0 | T AR A2
fafqz gt IaaT A ST Tl
g

THE VICE-CHAIRMAN
AKBAR ALI KHAN) :
hands of the House.

(SHRI
I am in the

SHRI TRILOKI SINGH : DMr.
Rajnarain has repeatedly said that it
wiil be difficult for him to conclude lus
speech today. If that is so, where 18
the use of prolonging the sitting? 1
would, therefore, request you to
adjourn the House and meet tomorrow
ard let the debate continue.

SHRI M. M. DHARIA © Mr. Vice-
Chairman, I feel that some time himut
will have to be fixed. I do agree thet
soine more time has been taken py Mr
Mookerjee, But Mr. Mookerjee never
gave a threat to thus House that even
if he 1s not allowed to speak he will
go on speaking, or he will go on speak-
ing till he pleases at his discretion.
What Mr. Rajnarain has done is that
he has given a threat that he will
continue speaking and 1f the Chair
wanted he could be thrown out of the
House. This is not the way of main-
faming the decorum and dignity of
this House We should be very clear
about it I would like to appeal to Mr.
Rajnarain about it.

st e § feaf=ar ew
femted F1 SAMAT 1 ARIFREw ©T §
aEd ®T a9y Az 487 Prar s |

SHRI M. M DHARIA : I am on my
legs.

SHRI RAJNARAIN: I know my
responsibility more than Mr. Dharia
knows.

[ 22 NOV. 1967 ]
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=Y QR0 TWo grfear: g7 gAY 7Y
Gl

Y TRAREW © F 839 FT AT,
aga F gafa #r fHEr 8 o sam@
wAat g, saodl fenfqdv wraarg, zew
#r fenfady swar § 1 79 fafaze
gaaifadt & | A wmar g i Far gwa
gaat AT =ifag

SHRI BHUPESH GUPTA: Let
them say what they like.

IagwTeRsr (A ST A @)
# a3y wrawr 3w g §s Peawr a9
HT AT |

S| vy ;- fraar agg d4r
FTRAT § A8 # STAFT § AT I FIAT |

DR. M. M. S. SIDDHU (Uttar
Pradesh) : I would like to say that vhe
Chairman should control the hours or
minutes that an hon. Member will be
allowed, or 1t should be left for the
House to decide. It is neither the
monopoly of any Member to decide or
arrogate to himself the liberty to have
any amount of time. A ruling will be
worthwhile for our information We
may say that if the ‘X’ party wants to
give all their time to a particular
Member, we have nothing to say. As
far as our time 1s concerned, we would
hke to know what will be our time
because we have given our names In
that respect I would appeal to Mr.
Rajnarain to let us know the number
of hours and minutes he would like to
speak, and it will be for the House to
allow him that number of hours and
minutes or not.

sfwet e wadtfear (a7 wde)
qIAdEG TFET J 34 HHQ F47 FT 3@
wza 3a1a1 o O ofr qasff e 3 9
IH AHY FAT ALY wgl P T &7 qAy
IR CEECT K

st gaR fag wert - F 45wl
TRATE |

ot UemrTaw | 3fgg, # 2o fag
FT WTAAT F1 A7 FTAT §, § IAAY
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[=r Traraao]

WIEAT FT 3 F7ATE | o fag § 0
£ F3T, &% NG G qfg T 77
BRI 4T3 F1 g i I &7 8w 7al,
e T JAW GATT AT, HA 48T & A7
7 wgat § f5 # qudt fafae g7 sraar
g fo was Praar qrwat &, fFaar
araar wifed, Saar A T § @A
FTY | AR BN IR FZAHE |

SHRI NIREN GHOSH : They are
uttering threats. They feel it 1s their
monopoly. Let them go on.

S TARTAW : AT AR A
gy g oY SiF adf | Fgfe srEa
%% TSI | AT gAT IgT uATH aQV § )
g e &7 STTET T AT |

gaawrean (=t wwaT et aw) ¢
s 8, oA Zrgm R & 7

Y TIHA@A ¢ AT HA § A7 T
gw oY € 43 A1F JVEs AT

Jugwiend (o0 FFE JW @) ¢
g ® Fg szl &g

S TRAAN : 2 ATTET FT9 |
arg areq &1 aga ffag fs Fi7 frasr
X, 13 ATH UAEHE g, AW AL |

st graw fog WeTdy : argg Jaww
qrgd, AU AA uF & fadem §
a8 gqrq are e g@ifag gsar
ff gurt gufa oy 39 asa
wq #0549t fawa g7 s=fg v
g ar aanE & f5Er W S @
£ TRyl F AA2FIAT A afaw ga0
feasarg ik 99 fow s@rgal
frr gge @M F 79 A gaFT O farer-
7q dar QA T f oo ogaR
grer oY IE AFKT [/ Afus gow
AR FT FIBT T@A @ aAr 7@ I THIT
FTIATHA FET &0 STA | JAT I
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A ag N F fag qure foom
AT 7 foqr A shE fewhlaa
F F fRAT avg Y qm adf s
|ATZAT, JT YT T9F J9FAT 9gfar @
%7 feafaa &1 sagin 33, swe gw
98 9% TR § 9 OF waen 15 fwqe i
aFal g @1 17 feaz a1 qum T s
aaar & Afsw 15 faaz & s
QN7 UF qFeq 45 fwaz oiv 55 fuaz
e aFar g, @ for gl & I TW
THT F qrEEr @A fE geoaar
9583 fasz ¥ qurg &3, 23 awar
farsma 1 FIX0 ga1 T oy faey
€t famr 92 gw =a "d =T 9@,
a3t @ga # ghyr 5@ 9@ & fawea
T gt o saF gfa arera fwar
TOTY; AT Sy 97 FAN IS AT §
@D F qwd grer og f43aa £7 a7
argar g fw wiaen & faq %3 o4t
yfearfeay &1 svar  qEd 99
F1 faow garor Fra HT AT 9T T
arEedl w5y v@ar § 1 {67 % 8 |77
ITNT A7 I a3 feaww)
AR XN FT JoET A (FHor @rar
sifeT | eFaaTT |

THE VICE-CHAIRMAN (SHR.I
AKBAR ALI KHAN) : I fully appre-
ciate what Mr. Bhandar: has said. Now
I would only request the hon. Members
themselves to appreciate this. I would
suggest to the Secretariat that accord-
ing to the party strength they should
allot time and accordingly the matter
will be decided.

The House
tomorrow.

stands adjourned till

The House then adjourned at
twenty minutes past six of {he
clock till eleven of the clock on
Thursday. the 23rd November
1967,



